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Factual report as sought by the Hon’ble National Green Tribunal, Central Zone,
Bhopal, order dated 21.01.2025, in Original Application No. 175/2024, Haider Ali Vs.
The Director/Chairman, Manglam BDL & Ors.

Project Name:Manglam City developed by M/s. Dhanshree Developers,on200 feet road,
Alwar Byepass, Village- Tulera, Tehsil & District: Alwar, Rajasthan.

Sr | Information Details

No.

1 Total build up areaof | As per the project details submitted by the project
the project separately proponent vide letter dated 15/02/2025 (Copy of reply is
with total area enclosed and marked as Annexure- I):

- Total built-up area: NA (Township Project)

- Total area: 1.89 Hectare

(Conversion letter for township dated 25-11-2013 by UIT

Alwar is enclosed and marked as Annexure- IT)

2 Year of starting of the | 2014
project (UIT Alwar letter dated 05/02/2014 regarding approval of

layout plan, is enclosed and marked as Annexure-III)

3 Year of the completion | 2024
of the project (UIT Alwar letter dated 03/06/2024 is enclosed and marked

as Annexure-1V)

4 Consent conditions ‘township and area development project 5 hectare and
more/dwelling units 50 and more’, fall under the consent
mechanism. However, the total plot area of the residential
township project is 1.89 hectares, which does not fall under
the consent mechanism.

The project has obtained sewerage connection from
Municipal Corporation Alwar for treatment & disposal of
domestic sewage. (Copy of Municipal Corporation Alwar
letter dated 15/05/2024 is enclosed and marked as

Annexure — V)

3 Requirement of EC and | Requirement of EC — Not Applicable
as whether EC has been | The project is a plotted residential township with total plot
obtained from the area of 1.89 ha.
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competent authority

As per the EIA Notification 2006, an Environmental
Clearance (EC) is required under Category 8(b) for
projects with a plot area > 50 ha and/or a built-up area >
150,000 sq. m. Since this project does not exceed these
thresholds, it does not fall under the purview of EC

requirements.

NOC from the CGWA

No Objection Certificate (NOC)of CGWA is valid. (No
Objection Certificate of CGWA is enclosed and marked as

Annexure-VI)
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Annexure - |
M/S DHANSHREE DEVELOPERS
6™ Floor, Apex Mall, Lal Kothi, Tonk Road, Jaipur, Tehsil &District — Jaipur,

Rajasthan, 302015, —= K@} )

-

Registered Post/E-Mail

Date - 15/02/2025

To,

Regional officer,

Rajasthan State Pollution Control Board,

D - Block, Ambedkar Nagar, Alwar. 301001.
Telephone - 01442980531

E-mail - ro.alwar@gmail.com

Subject - Reply of Letter of Regional Office, Alwar RSPCB dated
12.02.2025
In Reference to: Plotted and Residential Township Manglam City, Alwar.

Sir,
In respect of to your letter dated 12.02.2025 for seeking information on our
Plotted township project Manglam City (M/s Dhanshree Developers) which is
located on 200 ft road, Alwar byepass, Village — Tulera, Tehsil & District — Alwar,
Rajasthan on following points the answer to which is provided below along with
the supporting documents attached as Annexures with this reply letter.
i) Total build up area of the project separately with total area.
The total Built - up Area is NIL and the total Area of the Plotted
township/Residential Project is 1516.20 Sq. yards.
The copy of the Approved Map is annexed as “Annexure 1”.

ii) Year of the starting of the project.
The Layout plan for the Plotted township/Residential project received

consent via letter 05/02/2014. The copy of the Letter is enclosed
herewith as “Annexure 2”.

iii) Year of the completion of the project.
The copy of the completion certificate is annexed as “Annexure 3”.

iv) Consent Conditions

In Fhis project, only Plotting work has been done and hence there is no
built - up area. This is a small area development project of only 1.89
hectare and it is less than 5 hectare. As per the categorization order
1ssued by RSPCB for the purpose of requirement of consent, only area
development projects of 5 hectare and above are included and hence

1 For Dhanshree Developers

=

Authorised Signatory



M/S DHANSHREE DEVELOPERS

6™ Floor, Apex Mall, Lal Kothi, Tonk Road, Jaipur, Tehsil &District — Jaipur,

vi)

Rajasthan, 302015,

consent, is not required for the area development projects of below 5
hectares. ; '

In this regard we have already replied to regional office, RSPCB, Alwar
the copy of which is enclosed as «Annexure 4

Requirement of EC and as to whether EC has been obtained from

the competent authority.
EC is not required for this project.

NOC from the CGWA.

That the No Objection Certificate for Ground Water Abstraction was
obtained from Government of India Ministry of Jal Shakti Department
of Water Resources, River Development 8 Ganga Rejuvenation Central
Ground Water authority on 29/ 11/2024. A copy of NOC dated
29.11.2024 is attached as Annexure 5.

Yours Sincerely

o —

(Rajesh Kumar Sharma)
AuthagireddSignatory
Dhanshree Developers

For Dhanshree Developers

e ————————— T
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Annexure - VI

HRAd WMPR
S iy HATad
oS HHTY, e e
IR T SR faum
Sy A od Wi
Government of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(y&e Rt 87 smTufy v T
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Dhanshree Developers

Project Address: Khesra No. 2368,2369,2370,2370/3145, Tulaida ,patwar Halka Sahpura, Alwar

Village: Shahpur Block: Tijara '

District: Alwar State: Rajasthan

Pin Code:

™ Communication Address: 6th Floor, Apex Mall, Lalkothi, Tonk Road, Jaipur, Sanganer, Jaipur, Rajasthan -

302015

Address of CGWB Regional Office : Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur,
Rajasthan - 302004

1. NOC No.: CGWA/NOC/INF/ORIG/2024/21040 2. Date of Issuence 11/29/2024 2:29:02 PM
3. Application No.: 21-4/19871/RJ/INF/2024 4. Category: Over Exploited
(GWRE 2023)
5. Project Status: Existing Project 6. NOC Type: New
7. Valid from: 30/07/2024 8. Valid up to: 29/07/2026
9. Ground Water Abstraction Permitted:
Fresh Water Saline Water Dewatering Total
m?/day m3/year m3/day m3/year ‘ m3/day m3/year k m3/day m?/year
1920 7008.00 ; 19.20 7008.00
10. Details of ground water abstraction /Dewatering structures
~ Total Existing No.:1 Total Proposed No.:1
DW DCB BW TW MP MPu DW DCB BW TW MP MPu

Abstraction Structure* 0 0o 1 0 o0 0 0 0 1 o 0 0
“DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well: MP-Mine Pit:MPu-Mine Pumps
11. Ground Water Abstraction/Restoration Charges péid (Rs.): 35213.00
12. Environment Compensation (if applicable) paid (Rs.): 0.00
13. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.

; ; Manual DWLR** DWLR With Telemetry
**DWLR - Digital Water Level Recorder 1 1 0 0

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SRR §1S9, AIFHiE A3, 7% fGeeft - 110011 /7 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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Validity of this NOC shall be subject to compliance of the following conditions:
Mandatory conditions:

1) instaliation of tamper proof digital water fiow meter with telemetry on all the abstraction structure(s) shall be mandatory for ail users seeking N6 Objection Cerlificate and intimation régarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to
CGWA through web portal. Detailed guidelines for construction of pie: are given in Annexure-ll of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during Apri/May every year
and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA through
the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water ab ion and/or de. ing structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).

12) The proponent shall seek prior permission from CGWA for any i ing of grounds {more than that permittad in NOC for specific period).
13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

"\4) The project proponent shall take all yr to prevent ination of ground water in the premises failing which the firm shall be responsible for any consequences arising
thereupon.

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned Regional Director, Central Ground Water Board.
19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) in case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over p ion of the premi

23) This NOC is being issued without any prejudice to the directions of the Hon’ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25) MmmMmmmmgmmmMﬁmeg.Tm.&WHm.Dye,PL ical/ Petroc ical, Coat heries,
list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure Ill of the guidelines.

ical, other hazardous units stc. (as per CPCE

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.

=, 27) In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water.

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.

30) This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicable).

31) In the self-compliance report, the PP shalf submit details of Drilling Agency/ Agencies, which has/ have constructed BW(s)/ TW(s) along with undertaking to the effect that all necessary measures
have been taken as per directions of Hon’ble Supreme Court provided in Annexure-VII of guidelines dated 24.09.2020 in respect of abandoned! failed BW(s)/ TW(s)/Piezometer(s), if any. The PP is
advised to engage registered drilling agency/ agencies. In the event of any mishap/ unfortunate incident due to neglig in taking r for prevention of accident due to falling in Bore Well, both
PP and concered drilling agency shall jointly be held responsible and penal action as per extant Government rules shall be taken.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)

18/11, SITHTR 8139, ‘IFIRI? ﬂ%’, 7‘|§ fa?@ﬁ - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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CENTRAL GROUND WATER AUTHORITY

Department of Water Resources, River Development and Ganga Rejuvenation
Ministry of Jal Shakti, Govt. of India

Receipt

(As per the MoJS guidelines dated 24.09.2020 vide SO No. 3289(E) and amendments dated 29.09.2023 vide SO No. 1509(E))
https://cgwa-noc.gov.in

Application No,: 21-4/19871/RJ/INF/2024 N Date of Issuence:11/29/2024
| 2:29:02 PM

Name of Firm: DHANSHREE DEVELOPERS

App Typé Category: Residential apartmenf

Application Type: Infrastructure

PAN/GSTIN No. of Firm/Individual: AAFCM4862Q /

1. Application Pfocessing Fee 10000.00

2. Ground Water Abstraction charges 0
~3. Ground Water Restoration charges 35213.00

4. Environmental Compensation Charges (ECRGW) (Date From to ) Days-

5. Penalty for non-Compliance of NOC conditions 100000.00
Condition to be mentioned

6. :Adjustment Chakges

7. Rebate
8. Charges for correction/madification in the existing issued No Objection Certificate
'S.No. Description "~ Rate
() Change in User ID Rs. 5000
(u) ~ Change in firm Name : ’ Rs. 5000
(i)  Extension of No Objection Certificate ~ Rs. 5000
(iv)  Issuance of duplicate No Objection Certificate Rs. 5000

™ (v) Issuance of corrigendum to No Objection Certificate Rs. 5000

(vi) Any oth(e'rkitems/corre‘dion etc.

This is an system generated invoice, hence, does not require ink signed.

Term and conditions:

i. All disputes are subject to Delhi Jurisdiction.
ii. Any complaint in regard to the rates will not be entertained.

Member-Secretary
CGWA, New Delhi

18/11, WTHR 134, m ﬂg. q‘e‘ ﬁﬁﬁ - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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Factual report as sought by the Hon’ble National Green Tribunal, Central Zone,
Bhopal, order dated 21.01.2025, in Original Application No. 175/2024, Haider Ali Vs.
The Director/Chairman, Manglam BDL & Ors.

Project Name: Manglam Residency developed by M/s. Shree Tirupati Developers, located
near Itarana Circle,200 feet road, Alwar Byepass, Village- Samola, Tehsil & District: Alwar,
Rajasthan.

Sr | Information Details

No.

1 Total build up area of As per the project details submitted by the project
the project separately proponent vide letter dated 15/02/2025 (Copy of reply is
with total area enclosed and marked as Annexure- I):

- Total built-up area: 27248.23

- Total area: 1.05 Hectare

(Conversion letter dated 04-04-2013 by UIT Alwar is
enclosed and marked as Annexure- II)

2 | Year of starting of the | 2017
project (Rajasthan Real Estate Regulatory Authority registration

certificate dated 23/10/2017 is enclosed and marked as
Annexure-III)

3 Year of the completion | 2021
of the project (Completion Certificate dated 18/10/2021 is enclosed and

marked as Annexure- 1V)

4 | Consent conditions The project has applied for consent to establish and consent

to operate, which are under consideration with state board.
(Copy of CTE application dated 23/11/2024 and CTO
applications dated 22/02/2025 are enclosed as Annexure-
V)

5 Requirement of EC and | The project is a group housing development with a total
as whether EC has been | area of 1.05 hectares and a built-up area of 27,248.23
obtained from the | square meters. As per the EIA Notification 2006, the
competent authority project is required to obtain Environmental Clearance.

An application for Environmental Clearance was submitted
on 21/09/2024 and is under consideration with SEIAA

13



Rajasthan. (A copy of the application is enclosed and

marked as Annexure-VI)

NOC from the CGWA | No Objection Certificate (NOC) of CGWA is valid. (No
Objection Certificate of CGWA is enclosed and marked as
Annexure-VII)

P
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_attached as Annexures with this reply letter.

Annexure - |

* SHREE TIRUPATI DEVELOPERS
6t Floor, Apex Mall, Lal Kothi, Tonk Road, Jaipur, Rajasthan, 302015

=

Registered Post /E-Mail

Date - 15/02/2025

To,
Regional officer,
Rajasthan State Pollution Control Board,

D - Block, Ambedkar Nagar, Alwar. 301001.

Telephone — 01442980531
E-mail - ro.alwar@gmail.com

of Letter of Regional Office, Alwar, RSPCB.

Subject - Reply
“Manglam Residency” Alwar

In Reference to: Group Housing Project

Sir,
With reference to Letter 12.02.2025 in which information pertaining to

our group housing project Manglam Residency (M/s Shree Tirupati
Developers) which is located near Itrana Circle, Alwar, Bypass Road, Village -
Samola, Tehsil & District — Alwar, Rajasthan was soughtoif followirig points the
answer to which is provided below along with the supporting documents

yiotenp:s basnortiuA

i. Total Build up area of the project separately with the total area.
The total area of Manglam Residency, Alwar is 10500.33 sq. meter and
total build up area is 27248.23 sq. meter.” The copy of the Approved Map
is annexed as “Annexure -1”.

ii. Year of the Starting of the Project.
The project started/commenced on 04/01/2017 i.e.., on 4th day of
January 2017. The copy of the Registration Certificate of the Project is

annexed as “Annexure — 2”

iii. Year of the completion of the Project.
The project got completed on 18/10/2021 i.e., on 18 day of October,
2021.The copy of the certificate for extention of registration of project and
completion certificate is annexed as Annexure 3.

iv. Consent conditions
We have already applied for Consent to Establish (CTE) and Consent to
Operate (CTO) to Rajasthan State Pollution Control Board under section
25/26 of the Water (Prevention and Control of Pollution) Act, 1974 and
Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 in
Form XIII and Form I.

e+ ¢ "IRUPATI DEVELOPERS

S

Authorized Signatory
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SHREE TIRUPATI DEVELOPERS
6" Floor, Apex Mall, Lal Kothi, Tonk Road, Jaipur, Rajasthan, 302015

The copy of which is enclosed as “Annexure — 4” to this letter.

V. Requirement of EC and as to whether EC has been obtained from the
competent authority.

Yes EC was required and we have applied for it. The copy of the application
is enclosed as “Annexure - 5”.

vi. NOC from the CGWA.
That the No Objection Certificate for Ground Water Abstraction was
obtained from Government of India Ministry of Jal Shakti Department of
Water Resources, River Development & Ganga Rejuvenation Central
Ground Water authority on 28/11/2024 A copy of NOC dated
28.11.2024 is attached as Annexure 6.

For < 4REE Tl ‘
Yours gyrféglrg@’ ELOPERS

Authorized Signatory

(Dushyant Kumar Sharma)
Authorized Signatory
Shree Tirupati Developers
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A== Annexure - Il

Pradeep Kapoor

Registrar Nagar Nivojan Bhawan, Opp. Birla Mandir,

JLLN. Marg, laipur-302004

Tel: 0141-2569430

Website: http:/frera-rajasthen.in

Email: registrar@rera-rajasthan.in
usersupport@rera-rajasthan.in

REGISTRATION CERTIFICATE OF PROJECT

This certificate of registration is hereby granted under section 5 of the Real Estate
{Regulation and Developrment] Act, 2016 10 the following project:-

1. Praject registration number: RAI/P/2017/278

2. Details of Project: MANGLAM RESIDENCY at Khasra No. 314, 358 Village-Samola, Tehsi!
& Distt. Alwar-301001 {Rajasthan

3. Details of promoter:

Name of the firm/society/company/competent authority M/S. SHREE TIRUPAT!
DEVELOPERS .having its registered office at 8 Floor, Apex Mall, Lalkothi, Tonk Road,
laipur-302015 (Rajasthan}

4. This registration is granted subject to the following conditions, namely:-

{i} The promoter shall enter into an agreement for sale with the aliottees as provided
inForm-G;

{ii} The promoter shall execute and register a conveyance deed in favour of the
allottee for the apartment, Simultaneously he shall alsa execute and register the
conveyance deed for the undivided proportionate title in the common areas 1o
the association of the allottess ur the competent authority, as the case may be, as
per section 17 of the Raal Estate {Regulation and Development; Act, 2016

{ili} The promoter shall deposit seventy percent of the amounts realised by the
promoter in a separate account to be maintained in a schedule bank to cover the
cost of construction and the land cost 1o be used only for that purpose as per
subclause (D} of clause {1} of sub-section {2} of section 4 of the Real Estste
{Reguiation and Development) Act, 2016,

{iv) The registration shall be valid upto 31.12.2018 (Estimated Finished Date} unless
extended by the Real Estate Regulatory Authority in accordance with section & of
the Real Estate {Regulation and Development) Act, 2016 read with rule 7 of the

| Rajasthan Real Estate (Reguiation and Development] Rules, 2017;

C;;,‘: . For SHREE TIRUPATH DEVELOPERS ;

X 2

NN \M :
ae®™

Rajasthan Real Estate Regulatory Authority
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{v} The promoter shail comply with the provisions of the Act and the rules and
regulations made thereunder;

{vi} The promoter shall not contravene the provisions of any cther law for th'e time
being in force in the area where the project is being developed.

5. If the above mentioned conditions are not fulfilled by the promoter, the Authority may
take necessary action against the promoter including revoking the registration granted
hersin,

6. The Login id and password for the purpose as provided under clause {a) of sub-section (1)
or sub-section {2} of section 5 of the Real Estate {Regulation and Devalopment] Act, 2016,
as the casa may be, is enclosed herawith.

This bears approval of Chairman, Rajasthan Real Estate Regulatory Authority (RERA),
P
;‘/{:T',e»-“

b i

™
- L 0 e « e
£ t‘\ \f \j\\e-“'"’
“w.._ ..~ Signatyre and seal
Authorised Ofiicer of th Redi Sy, Authority

oo

RERA, RAJ.
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Frremr=2,— Annexure - IV

A ARCHITECTS)%{

Office: 3-ka-10, Jawahar Nagar, Japur -302004 <
« T +91-141-2853653 F:+91-1414-2653653 |

+ E: viarchitect@gmail com » viarchiteci@viarchitect com» W, wwww sjarchitectcom ;
Director Bambabe Agrawa!
S/o Mr. Madan lal Agrawal
o Architect Name & Registration no.:  MR. Vikas Jain CA/2000/26735.
Buliding Name & Address: “MANGLAM RESIDENCY™ KHASRA NO. - 314,358 ALWAR. AT i
Vill. SAMOLA, Teh.- ALWAR, Dist, ~ ALWAR WITH REFERENCE TU !
RESIDENTIAL SINGLE PATTA UNDER 3A CHIEF MINISTER'S JAN |
AWAS YOIANA2015 ‘
i
Area(Sq.mt): 10500.33 SQ.Mt. !
1 = : ,‘
Details Comments !
7 As per approval __Malmla on Site R
! Total Land Area 10500.33 sq.mt. 1050033 sqmt.
Less: Surrendered 557.33 sq.mt. _ 557.33 sq.mt.
Net Area of Scheme 9943.00 sq.mt. 2043.00 sq.mt.
Setbacks
As per approval Ayailable on Site
L. Front 1500 m 15.08m
" 2 TSiel 600m £.10m
Side 1l 600m 6.10m
Rear 600m 6.10m
As per approval Available on Site
% § G Gmeneen 26.06% 26.08% ]
Basement {if approved) ... . i
()| Remp (Stope/Widih) —NA— —NA
(i) Staircase A s
14 Front o o83 o -
(i) Sidel e om0 8
" Side N A —NA—— -3
= | FHelght & Namber of Floors | As per approval Available on Ste
1 For SHREE TIRUPATI LEVELOPERS oesia®
§ S o N@“
:'t- o . 4 . e P R ”MX:W%G"{%B““D“ .3
e 3 M i Ubcn  design | Planning | Mésaf&@eségn
L ppst slmm "

Scanned with CamScanner 21



Block-A

29.95m.

2090m.

lock B

29.95m,

{2099 m.

Block-C

2099m

& | FAR.

TOATL

29.95m.
| As per approval

Achieved F.AR.

12156881 sq.mt

21568.81 sq mt

7 | Parking

Avaliable on Sité

oo

200 ECU_

& | CutountsOpento Sky/ Ducts

Avaiabic on Se

171082 sqmt_

! 5 Projections/Balconies eic
‘ {Coveret/extended)

As per approval

1712 sqmt.

65957 sq.mt.

G95Tsam

For SHREE TIRUPATI DEVELOPERS

Authorized Signatory

Scanned with CamScanner
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 por SHREE TIRUPAT

10 P % 5
Em‘ﬁ%ﬂn!«ﬁm alely il Required | Not Avalilable
Bt %’ e i S et e 3
i -
12 | Environment Clearance (if required) : Required Not Available
% e S At ,“
| | Coiioaon borm suckorsl Ence RS :
| B {Earthquake Resisia Required pProvided
i:‘ ' : m’ eq NIRRT RS PR T——
|44 Pantatonon e Required provided
% SR oA AR s pP— A
| P - '
o -, newed | provded
% 18 | Waste water recyciing NA i N
H
'i 17 | Sewerage Treatment Plant Required \ provided o
A‘M"‘.M g ———— S
’ V } Coiod
| 48 | Provision of Solid Waste Disposals ~NA—~ —NA |
| ,m,s’ “ = | Required provided ]
e i ? i e .
SRS R RISy A NPT AP
R g hysioahy Chslenged ‘ Required provided
s b p———— B
Iaawl.a,._.‘———w—-—--—«L“ »gw.._-ww—n——-—’—'____-——-—-—f—“"“-——»f- T %
; 21 mww:m o - !
PRI U
it i R T POt B SRR, s ‘
22 Any other observation - -
[T TP Sy
T NN

1 Certiicast
ortify that the building constructed on KHASRA NO. - 314,358 ALWAR.

AT vill. SAMOLA Teh.- ALWAR, Dist. - ALWAR WiTH REFERENCE TO RESIDENTIAL SINGLE

UNDER ,CH!EF i JAS ] ] d by M/s
MINISTER'S JAN AWAS YOIANA2015 owned/deveiope
QATTAW Datvelopers Partner Mangalam puild Developers Ltd Director Rambabu Agrawal
Mtl'Madam {al Agrawal was personally inspected by me and based on above
s ¢ on site is complete in accordance with the approved building plans.
“m'o?:ge building Residential is also in accordance with the approved pian. Hence
gmbmpioﬁon Certificate is issued under my signature on (date)

il Architeet :-
puthorized Signatory » o

Scanned with CamScanner
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Ramesh Chandra Sharma
- Registrar

Rajasthan Real Estate
shke oot s
Regulatory Authority,
2" & 3 Floor, RSIC Building. Udyog Bhavan, Tiak Marg
C-Gehems, Jaipur-302005
Website @ hiipi/irera rajasthan govin
Tet : B141-2385778
Email | RERA@RAJASTHAN.GOVIN
registrar.rera@rajasthan.govin

FORM-F.

CERTIFICATE FOR EXTENSION OF REGISTRATION OF PROJECT

This certificate of extension of registration is hereby granted under section &
of the Real Estate (Regulation and Development) Act, 2016, to ihe
following project:

MANGLAM RESIDENCY at Khasra No. 314, 358, Viilage-Samola,
Tehsil & Distt. Alwar-301001 (Rajasthan), registered with the Authority

vide project registration certificate bearing No. RAJ/P/2017/278 of’ M/S,
SHREE TIRUPATI DEVELOPERS having its registered office

Lo

principal place of business at 6" Floor, Apex Mall, Lalkothi, Tonk Road,

Jaipur-302015 (Rajasthan) This extension of registration Is granied

szzb’jcc‘a to the following conditions, namely:-

) The promoter shall execute and register a convey ance deed in favour
of the allottee or the association of the allotiees, nl\ the case n’zaf_« be, 7
of the apartment or the common areas as per ‘vi‘Lx};)u 17

{ii) The promoter shall deposit seventy percent of the amounts realised
by him in a separate acceunt to be maintained in a schedule bank to
cover the cost of \,onstmctmn and the land cost to be used only for
that purpose as per sub-clause (D) of clause (1) of sub-section (2) of

section 4;

(iiiy The registration is extended by a period of 10 Months 18 Davs
commencing from 01.01.2020 and ending with 18.10.2020 and shall

be valid until 18.10.2020 unless further extended by the Real Estaic
Regulatory Authority in accordance with section 6 of the Real Isiate

. _
For SHREE TIRUPATI DEVELOPER
: \?ai%sn,dz w Development) Act, 2016 read with rule 7 of the

Authorized Signatory
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Rajésthzm Real Estate (Regulation and Development) Rules, 2017;
{iv) The promoter shall comply with the provisions of the Act md the
" rules and regulations made thereunder; ’
m The promoter shall not contravene the provisions of aity othe r faw for-
> the project is being

the time being in force in_the area where the
ds‘,\'einned

(vi) If the above mentioned conditaons are not fulfil
against the promoter

the Authority may
luding revoking the registration granted herein, as pet the Act and

led by the promoter,

take necessary action

the rules and regulations made thereunder.

’:A& g -
A
’/’5 Al
pn{v

i”gna ure and

Ly

panhorized Offioor of the Peut mgﬁ%

Date : 10/01/2020

Place : Jaipur, Rajasthan

EVEL Cr’FRS

£ar SHREE TIRUPATI LT &

Authoriz .2 Si7 7 Wory

oy

"

T,
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Rajasthan Real Estate Regulatory Authority, Jaipur

& 2nd & 3rd Floor, RSIC Wing, Udyog Bhawan,
&s Tilak Marg, C-Scheme, Jaipur-302005
Rajasthan RERA Phone No.: 0141-2851900 Website : http://rera.rajasthan.gov.in
FORM-F
[see rule 7(4)]

CERTIFICATE FOR EXTENSION OF REGISTRATION OF PROJECT

This certificate of extension of registration is hereby granted under section 6 of the Real Estate
(Regulation and Development) Act, 2016 (hereinafter called ‘the Act’), to the following project:

Project Name MANGLAM RESIDENCY

Location Khasra No. 314, 358 , Village- SAMOLA , SAMOLA ,
Alwar - 301001 (Rajasthan)

Registration no. RAJ/P/2017/278

Category Group Housing Corr 2IAHE 03

?a.f:é’a&fa&} s

Promoter Name SHREE'TIRUPATI DEVELOPERS

Promoter Address 6TH FLOOR, A ML , TONK ROAD, LALKOTHI ,
JA:Puwmg, aipur (Rajasthan) - 302015

Reason for Extension Force Majeure
This extension of registration is granted subject to the following conditions, namely:-

1. The promoter shall execute and register a conveyance deed in favour of the allottee or the
association of the allottees, as the case may be, of the apartment or the common areas as per
section 17 of the Act;

2. The promoter shall deposit seventy percent of the amounts realized by him in a separate
account to be maintained in a schedule bank to cover the cost of construction and the land
cost to be used only for that purpose as per sub - clause(D) of clause(l) of sub - section(2) of
section 4 of the Act;

3. The registration is extended by a period of 12 Months commencing from 19-10-2020 and
shall be valid upto 18-10-2021 unless further extended by the Real Estate Regulatory Authority
in accordance with section 6 of the Act read with rule 7 of the Rajasthan Real
Estate(Regulation and Development) Rules, 2017 or in accordance with section 6 read with
section 7,8 and 37 of the Act. :

4. If the validity of approved building plans has expired or expires before the extended date of
validity of registration of the project, the promoter shall obtain from the competent authority the
requisite extension of validity of approved building plans and submit a copy thereof to the
Authority latest within 6 months from the date of issue of this certificate, failing which this
certificate of extension of registration of the project shall stand withdrawn and you shall be
liable for the consequences under the provisions of the Act and the rules & regulations made
thereunder;

5. The promoter shail comply with the provisions of the Act and the rules & regulations made
‘ Signature Not Verified

For SHREE TIRUPAT! LEVELOPERS gf?a;?nqy Sign@ﬂg Raghesh Chandr
a
9&)3/ Designation : Regidtrar
Date: 2020.10.08 1y:02:21 IST

Authorized Signatory Reason: Approv

a
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thereunder;

6. The promoter shall not contravene the provisions of any other law for the time being in force
in the area where the project is being developed,;

7. The extension of registration of the project (except when it is granted on ground of force
maijeure) shall not affect/ damage the rights and interests of the allottee(s) under the
agreement for sale. Nor will it exonerate the promoter from his obligations to the allottee(s)
under the Real Estate (Regulation and Development) Act, 2016 and rules & regulations made
thereunder. If, however, due to this extension, any damages or losses are suffered by any
allottee(s), any rights and interests of any allottee(s) are affected or any dispute arises,
promoter of the project shall be solely responsible and liable to compensate for the same and
to resolve the dispute and shali also be liable for all the legal and financial consequences of
~ delay in handing over the possession vis-a-vis what is previously agreed with the allottee(s).

8. If the above mentioned conditions are not fulfilled by the promoter, the Authority may take

necessary action against the promoter, including revocation of the registration, as per the Act
and the rules and regulations made thereunder.

A~
- Authorized Signatory

Signature Not Verified

Designation : Re
Date: 2020.10.08 1y:02:21 IST
Reason: Approv

a1 , Digitaﬂy‘a'igneﬂg; Raghesh Chandra
o ~ Sharma ™ :
rar
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21/02/2025, 18:24 about:blank

Annexure -V

Rajasthan State Pollution Control Board

FORM I
RSPCH

— Application for Consent to Establish under
i section 21 of the

W il

MP” Air (Prevention and Control of Pollution) Act,
1981
Print Date: 2/21/2025
From:- Date: 23/11/2024

SHREE TIRUPATI
DEVELOPERS 6TH FLOOR,
APEX MALL, LALKOTHI,
TONAK ROAD, JAIPUR N/A

To, Unit ID: 138852
Regional OfficerD-Block,

Ambedkar Nagar, Alwar- , . : .
301001Phone: 0144- Application ID: 386672

2372996
Application Type: CTE AIR/WATER - Fresh

Disposing Authority: Head Office [HBC]

Address: 4, Institutional Area, Jhalana Doongari, Jaipur-
302 004

Sir,

I/We hereby apply for obtaining

Consent, in Form No. I under section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 (No. 14 of 1981) for establishing an industrial plant/ operation/ process/ activity
, plant owned by SHREE TIRUPATI DEVELOPERS (Name of Director/ proprietor/ partner

etc.)
Part I: General Information
A. Details of Industry/ Activity/ Service/ Operation/ Process:-
{a. IName of Industry/ Activity/ Service/ Operation/ SHREE TIRUPATI DEVELOPERS
Process
b. [Name and Designation of the Applicant RAMBABU AGARWAL AUTHORISED
SIGNATORY
ic. {Correspondence Address 6TH FLOOR, APEX MALL, LALKOTHI,
TONAK ROAD,
Village/ Area JAIPUR
Street/ Locality/ City JAIPUR
Tehsil IN/A
District N/A
Pin Code 302015
Telephone No. (including STD Code) 0-
Mobile No, 0928008030
E-Mail Address ispoonia@manglamgroup.com
Fax No. -
id. |Site Address Manglam Residency
KHASRA NO 314, 358
Plot No./ Khasra No. KHASRA NO 314, 358
Village/ Area ISAMOLA
Street/ Locality/ City [SAMOLA
Tehsil Alwar
District Alwar
State Rajasthan
Pin Code 301001
Telephone No. (including STD Code) 0-

about:blank 1%8



21/02/2025, 18:24 about:blank
[Mobile No. 9928008030
[Fax No. 0-

Email Addrss ispoonia@manglarmgroup.tom

Plot Area/ Mining Lease Area 9933 Sq. Meter

1]

f. |Land classification

(a) Industrial or No
(b) Commercial, or No
(c) Agricuiture, or No
(d) Residential, or 'Yes
(e) Other than above No

g. (Whether covered under Aravalli Notification No

h. (Whether requiring authorization under the rules No
dealing with Hazardous Waste notified under
{Environment (Protection) Act, 1986 and quantity of
used/ waste oil is = 5 KL

i. |Whether covered under EIA Notification, 2006 No

j. |Gross Built up Area 0

Consent is applied for Fresh

(Entire Industry/ Activity/ Service/ Operation/ Process
or Part thereof- please specify)

I. |Category of Industry/ Activity/ Service/ Operation/
Process

Orange

m.Scale of Industry/ Activity/ Service/ Operation/ MEDIUM

Process

e

Status of Application/ Activity/ Service/ Operation/
Process

Operational

0. [Total Capital Investment (without depreciation) in  |3975
Industry/ Activity/ Service/ Operation/ Process (as
per Project Report/ CA Certificate) for which consent

is applied (Rs. in lacs)

p. |Date of Commissioning 15/04/2025

q. [Total number of employees (including contractuai 5
WOrKers) in the Industiy/ Activity/ Servicet Operation/
Process (maximum)

r. [Total number of residents in the colony; if any N/A

N/A

within the premises of the establishment

s. |Installed Capacity of the Industry/ Activity/ Service/ Operation/ Process
N/A

t. {No. of working days in a year 365

u. [No. of shifts per day 3

wv. |[Electric connection number and name SHREE TIRUPATI DEVELOPERS

B. Surrounding Details:-

S. No.| Which of the following features exist within 1 km of the site
1. |Human Settlement (Village/ City/ Town)
2. (Water body N/A
3. |Industrial area (Specify)
4. JAny major industry (Specify)

Part II: Information related to Industry/ Activity/ Service/ Operation/ Process

(@) Raw Material Details:

INot Applicable...

(b} Product/ By Product/ Service/Activity details

| s. - Quantity/ Caﬁacity Product or By Product or 'éiﬁrage
_No. - (With Unit) Service Capacity
1182 ?F{IELAT e 27248.2, SQ. METER Activity 127248.23

(c) Electric Energy/Water Requirement (Kilo Watt/Kilo liter per Day)

Not Applicable...

about:blank



21/02/2025, 18:24 about:blank

(d) Water Consumption Details (Kilo liter per Day)

i SrNao Iﬁguvce nf W:lh:r Domasti i Tn rial [ !

| Rnllar I l“nnllng
249189 Any Other o 93

bl ~ At

249190 |Ground Water 0 171

Part III: Information related to Effluent Generation, Treatment and Disposal

(a) Effluent Generation & Disposal Details

| Quantity }Recycled

i

% § Type of i of } in the | Disposed/ &

|S. No. Effluent(Trade/| Effluent ;Process/ Dlschargedi Mode of Disposal

é | Domestic) |Generated Activity (KLD) | |
l |_(KLD) | (KLD) | |
| Domestic & § ? IPlantation/Horticulture/Flushin Floor
'136536"" wage !209 593 3116 ‘C!ean:ng e/u. d - ,

(b) Mode Of Treatment and disposal

Mode Yes/No

Capacity

Mode Of Conveyance of effluent

Having own STP

Yes 230 KLD

Closed Conduit

'S.No.

Type(Sewage Treatment
Piant/Effiuent Treatment Piant)

Unit Operations &
Process installed

Capacity of the

Treatment System |

i

217009

primary, secondary,

MBBR

ftertiary treatment

230

Part IV: Information related to Air Pollution and Control Systems
(a) Air Emission Details

A- Process Stacks

¢

Stack
Stack height Infrastructural
S. No attached from | Details of Air Pollution | Probable |monitoring facility|
- - to ground Control Measures pollutants| (Yes/ No/ Not
. process  level (in required)
i meter)
lone D.G ‘ ACOUSTIC B
129143 t' Ut 4.50 ENCLOSURE,ADEQUATE Yes
; ¢ [STACK HEIGMT, ; !
B- Flue gases stacks
Not Applicable...
C= Fugitive emission
INot Applicable...
D- Details of D. G. Sets
] Height of Height of | Infrastructure facilities |
S.No m:7 ; it::::t?: Stack (in Stack (in for stack emission i
izt KW) |- e | meter) meter) Above, monitoring (Yes/ No/
§ Above roof | Ground Level Not required)
87784 1cvn)  Yes 2.5 4.5 N

Part V: Information related to Solid Waste:
sNOt Apprlicable... -

Part VI: Information related to Consent Fee Deposition

DD DD

Number

Payment Token No Transaction/Transaction

B Daie mode Date | Status

AMount Challan No.

about:blank
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21/02/2025, 18:24 about:blank

T

1 Online |

B —

1 Payment | = |

|
g | i Javy O | l
125051920/23/11/2024/1000.00 [ E- (By 1250519200V 23 2024gsuccess |

E AW90074115Rajasthan| 12:00AM
Payment |
Platform) |
Online
Payment
CTE- (By ; |
AW81381019/Rajasthan 12:00AM I
Payment |
Platform) .

Dec 4 2024 |

1. I/ We, hereby declare that the information furnished above is correct to the best my/ our knowledge

2. I/We, hereby submit that in.case of change, either of the paint of characteristic of dischargg or the quantity of

discharge or its quality, a fresh application for consent shall be made and until such consent is granted no change
shall be made.

3. I/We, understand the State Board and its official authorized in this behalf by the State Board can make
necessary changes/ modification in the data provided by me/ us while deciding the application on the basis of the
information provided by me/ us.

Date:- Signature
Place Name
- Designation
Seal

Note:

I. Consent application must be accompanied with the fees as specified in the notifications issued by the State
Government time to time.

II. Consent fee shall be paid through Bank Draft payable in favour of the Member Secretary, Rajasthan State
Pollution Control Board or through ECS or through e-Mitra/ CSC or Bank Challan or any other facility as per orders
issued by the State Board time to time,

IT1. Documents as per check list as specified by the State Board shall be submitted along with the application.

IV. All documents including consent application form submitted to the State Board shall be signed/ attested by the
proprietor/ authorized signatory along with seal.

about:blank 4/4
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Rajasthan State Poiilution Control Board

about:blank

FORM I
RSPCB ey
Application for Consent to Operate under
e section 21 of the

it iy 8 e
WNP¥” Air (Prevention and Control of Pollution) Act,

1981

Print Date: 3/3/2025

From:-

SHREE TIRUPATI
DEVELOPERS 6TH FLOOR,
APEX MALL, LALKOTHI,
TONAK ROAD, JAIPUR N/A

To,

Member Secretary4,
Institutional Area, Jhalana
Doongari, Jaipur-302
004Phone: 0141-2716840

~

Sir,

I/We hereby apply for obtaining

Date: 22/02/2025

Unit ID: 138852
Application ID: 393950

Application Type: CTO AIR - Fresh

Disposing Authority: Head Office [HBC]

Address: 4, Institutional Area, Jhalana Doongari, Jaipur-

302 004

Consent, in Form No. I under section 21 of the Air (Prevention and
Act, 1981 (No. 14 of 1981) for Consent to Operate any industrial , plant owned by SHREE
TIRUPATI DEVELOPERS (Name of Director/ proprietor/ partner etc.)

Control of Pollution)

Part I: General Information

A. Details of Industry/ Activity/ Service/ Operation/ Process:-

j.IName of Industry/ Activity/ Service/ Operation/
Process

-~

SHREE TIRUPATI DEVELOPERS

5. IName and Designation of the Applicant

RAMBABU AGARWAL AUTHORISED
SIGNATORY

. [Correspondence Address

6TH FLOOR, APEX MALL, LALKOTHI,
TONAK ROAD,

Village/ Area JAIPUR

Street/ Locality/ City JAIPUR

Tehsil N/A

District N/A

Pin Code 302015

Telephone No. (including STD Code) 0-

{Mobile No. 9928008030

E-Mail Address ispoonia@manglamgroup.com
Fax No.

d. |Site Address

Manglam Residency
KHASRA NO 314, 358

Plot No./ Khasra No.

KHASRA NO 314, 358

Village/ Area SAMOLA

Street/ Locality/ City SAMOLA

Tehsil Alwar

District Alwar

State Rajasthan

Pin Code 301001

Telephone No. (including STD Code) 0-

T RS i A . 9928008030

about:blank
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[Fax No. o-
[Email Address ispoonia@manglamgroup.com

e. [Plot Area/ Mining Lease Area (9933 Sq. Meter

f. |Land classification B
(a) Industrial or No
(b) Commercial, or No
(c) Agriculture, or No
(d) Residential, or Yes
(e) Other than above INo

. [Whether covered under Aravalli Notification IN/A

h. IWhether requiring authorization under the rules
dealing with Hazardous Waste notified under
Environment (Protection) Act, 1986 and quantity of
used/ waste oil is = 5 KL

i. |\Whether covered under EIA Notification, 2006 N/A
i. |Gross Built up Area N/A
k. [Consent is applied for Fresh

(Entire Industry/ Activity/ Service/ Operatlon/ Process
or Part thereof- please specify)

I. |Category of Industry/ Activity/ Service/ Operatlon/ Orange

Drnr-ore

m./Scale of Industry/ Activity/ Service/ Operation/ MEDIUM
M, iProcess
n. |Status of Application/ Activity/ Service/ Operation/ Operational
Process
. [Total Capital Investment (without depreciation) in 7.84

Industrv/ Activitv/ Service/ Operation/ Process (as

per Project Report/ CA Certificate) for which consent

is applied (Rs. in lacs)

. IDate of Commissioning

q. [Total number of employees (including contractual 5
orkers) in the Industry/ Activity/ Service/ Operation/

l‘grocess (maximum)

r. [Total number of residents in the colony; if any N/A

N/A

within the premises of the establishiment
s. [Installed Capacity of the Industry/ Activity/ Service/ Operation/ Process

N/A

t. |No. of working days in a year [365

u. |[No. of shifts per day 1

v. [Electric connection number and name SHREE TIRUPATI DEVELOPERS

- B. Surrounding Details:-
S. No.| Which of the following features exist within 1 km of the site |

1. |Human Settlement (Village/ City/ Town) IN/A
2. (Waler budy N/ A
3. [Industrial area (Specify) N/A
4. ny major industry (Specify) N/A

Part II: Information related to Industry/ Activity/ Service/ Operation/ Process

(a) Raw Material Details:

INot Applicable... s

(b) Product/ By Product/ Service/Activity details

|
b

| & | St Quantity/ Capacity |Product or By Product or  Storage |

ﬁ No. | (With Unit) Service | Capacity |

] il‘il ITITL N ‘ i

37720 ol 27248.2, SQ. METER Activity 127248.2
{ i

AREA.

(c) Electric Energy/Water Requirement (Kilo Watt/Kilo liter per Day)

INot Applicable... - e

(d) Water Consumption Detaile (Kilo liter per Dav)

about:blank 2@3
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INot Applicable...

Part III: Information related to Effluent Generation, Treatment and Disposal

(a) Effluent Generation & Disposal Details

Not Applicable...
(b) Mode Of Treatment and disposal
iNFA
(c) Type of treatment systém installed
IN/A

Part IV: Information related to Air Pollution and Control Systems
(a) Air Emission Details

A- Process Stacks

| ; Stack :
g l Stack height Infrastructural |
'S. No. | attached | from | Datails of Air Pollution | Probable menitering facility
1= - g to ground Control Measures pollutants| (Yes/ No/ Not
f . process | level (in z required)
! meter)
| ) ACOUSTIC
|132367D.G. Set  4.50 lﬁNCLO§URE,AfDE”QUATE Yes
| | [ISTACK HEIGHT,

B- Flue gases stacks
INot Applicable...

C= Fugitive emission
oL Appiicabie...

D- Details of D. G. Sets
r T ] T ]
§ . Height of Height of | Infrastructure facilities |
'S.No i ey | Statusof | gtack (in | Stack (in | for stack emission
PR Ry’ | i | meter) | meter) Above monitoring (Yes/ No/
x | Wwwy | SECWSWE | Above roof | Ground Level | Not required) |
oozesl | | |
P0265\kva) [*eS. | N

Part V: Information related to Solid Waste:

T SO

~
PG MU e

Part VI: Information related to Consent Fee Deposition

|
L
}

!

5

i

DD ' DD Payment Transaction Transaction
Number DD Date EAmountCha“a" No.} made Token No Date | Status #(

| online | |

, | | Payment ‘ i g
t |CTO- (By Feb 21 2025 | z
1130055477 21/02/202511000.00 \A784420884[Rajasthan 130055477 12:00AM §SUCCESS (
| Payment |

R | | Platform) | | |

1.1/ We, herehy declare

hat tha infarmation furniched ahove ic correct to the hest my/ aur knowledae

2. I/Wé, hereby submit that in case of change, either of the point of characteristic of discharge or the quantity of
discharge or its quality, a fresh application for consent shall be made and until such consent is granted no change
shall be made.

3. I/We, u

nderstand the State Board and its official authorized in this behalf by the State Board can make

nereceary changes/ madification in the data nrovided hy ma/ us while deciding the annlication on the hasis of the
information provided by me/ us.

about:blank
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Date:- Signature

Place Name
Designation
Seal

Note:

I. Consent application must be accompanied with the fees as specified in the notifications issued by the State
Government time to time,

ii. Consent fee shaii be paid througn Bank Draft payabie in favour of the Memper Secretary, Rajastnan State
Pollution Control Board or through ECS or through e-Mitra/ CSC or Bank Challan or any other facility as per orders
issued by the State Board time to time.

I11. Documents as per check list as specified by the State Board shall be submitted along with the application.

1V. All documents including consent application form submitted to the State Board shall be signed/ attested by the
proprietor/ authorized signatory along with seal.

about:blank 485
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Rajasthan State Pollution Control Board

RSPCB

FORM XIII

Application for Consent to Operate under section 25/26

ot i B
SN 174 Water (Prevention and Control of Pollution) Act, 1974
Print Date: 3/3/2025
From:- Date: 22/02/2025
SHREE TIRUPATI

DEVELOPERS 6TH FLOOR,
APEX MALL, LALKOTHI,
TONAK ROAD, JAIPUR N/A

To,
Member Secretary4,
Institutional Area, Jhalana

Doongari, Jaipur-302
~Q04Phone: 0141-2716840

Sir,

1/We hereby apply for obtaining

Unit ID: 138852

Application ID: 393949

Application Type: CTO WATER - Fresh

Disposing Authority: Head Office [HBC]

Address: No

artner etc.)

Consent, in Form XIII, under section 25/ 26 of the Water (Prevention and Control of
Pollution) Act, 1974 (No. 6 of 1974) for Consent to Operate for bringing into use or to
continue to use any new/ altered outlet or for discharge of sewage/ trade effluent or to
continue to discharge sewage/ trade effluent or discharge of sewage/ trade effluent on
land/ premises owned by SHREE TIRUPATI DEVELOPERS (Name of Director/ proprietor/

Part I: General Informationn

A. Dgtails of Industry/ Activity/ Service/ Operation/ Process:-

l; Process

Name of Industry/ Activity/ Service/ Operation/

SHREE TIRUPATI DEVELOPERS

. IName and Designation of the Applicant

MBABU AGARWAL AUTHORISED
IGNATORY

. [Correspondence Address

6TH FLOOR, APEX MALL, LALKOTHI,
TONAK ROAD,

Village/ Area JAIPUR

Street/ Locality/ City JAIPUR

Tehsil IN/A

District IN/A

State Rajasthan

Pin Code 302015

Telephone No. (including STD Code) 0-

IMobile No. 9928008030

E-Mail Address ispoonia@manglamgroup.com
Fax No. -

d. [Site Address

anglam Residency
HASRA NO 314, 358

about:blank

Village/ Area ISAMOLA
treet/ Locality/ City ISAMOLA
ehsil jAlwar :

1186
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District Iwar
Plot No./ Khasra No. KHASRA NO 314, 358
Pin Code e 301001
[Telephone No. (including STD Code) TR ' ' N
IMobite No. 9928008030
Fax No. 0-
Email Address ispoonia@manglamgroup.com

{e. {Plot Area/ Mining Lease Area 933

If. ILand classification
(a) Industrial or No
(b) Commercial, or No
(c) Agriculture, or INo
(d) Residential, or Yes

| |(e) Other than above No

[g. Whether covered under Aravalli Notification

. Whether requiring authorization under the rules

dealing with Hazardous Waste notified under

r Environment (Protection) Act, 1986 and quantity of
used/ waste oil is > 5 KL

§. (whether coveied undei £iA olification, 2000

’_b(. Gross Built up Area
. fCconsent is applied for Fresh

(Entire Industry/ Activity/ Service/ Operation/ Process
br Part thereof- please specify)
I. ICategorv of Industry/ Activity/ Service/ Operation/ Orange

Process
m.IScale of Industry/ Activity/ Service/ Operation/ IMEDIUM
Process
. Istatus of Industry/ Activity/ Service/ Operation/ Operational
Process

[o. Total Capital Investment (without depreciation) in 3975
[industry/ Activity/ Service/ Operation/ Process (as
per Project Report/ CA Certificate) for which consent
is applied (Rs. in lacs)

. [Date of Commissioning

_ fTotal number of employees (including contractual 5
workers) in the Industry/ Activity/ Service/ Operation/
R (S K \IIICII\IIIII.III!J

1
I. Total number of residents in the colony; if any N/A

N/A
within the premises of the establishment
5. lInstalled Capacity of the Industry/ Activity/ Service/ Operation/ Process

N/A

L. jNU. UF WUIKilly days it a yeal 5035
u. [No. of shifts per day 1
iv. [Electric connection number and name HREE TIRUPATI DEVELOPERS

B. Surrounding Details:-

S. No.|  Which of the followina features exist within 1 km of the site |
1. |Human Settlement (Village/ City/ Town) IN/A
2. |Forest Sanctuary/ National Park/ Nallah/ Stream/ River/ Pond/ Dam/ |N/A
any other water hody
3. |Industrial area (Specify) IN/A
4, ny major industry (Specify) IN/JA

Part II: Information related to Industry/ Activity/ Service/ Operation/ Process

(a) Raw Material Details:

(b) Product/ By Product/ Service/Activity details
B 8 -m"#;mr”m?éntityl Ca;f:;city ‘Product or By Product or Storage
(No. | Mome | " (Withunit) [  Service | Capacity |

about:blank 287



03/03/2025, 11:56 about:blank

BUILTUP . ]
Fiorem 27248.2, SQ. METER Activity 27248.2

37720

(c) Electric Energy/Water Requirement (Kilo Watt/Kilo liter per Day)

INot Applicable...

(d) wWater Consumption Details (Kilo liter per Day)

| SrNo Source of Water I Boiler / Cooling IDomestlc] Industrial Process | Others,
1254982 |Any Other 0 93 o lo |
1254983 |Ground Water 0 171 0 0 "

Part ITI: Information related to Effluent Generation, Treatment and Disposal

(a) Effluent Generation & Disposal Details

! | Quantity Recycled 1

§ Type of ; of in the Disposed/
S. No. l“fﬂuent('l'rade/ i Effluent Process/ Discharged Mode of Disposal ;
g Domestic) Generated Activity | (KLD) | §
i | . _(KLD) | (KLD) | ‘

|

'+ 2 .~n/DOMestic . lan iar Plantatlon/HortlcuIture/FIushnno/FIoora
iL"fU“fJJ[ [TAY b 2 (410
L |Sewage ‘ | | |Cleaning etc. .
& (b) Mode Of Treatment and disposal
% Mode | Yes/No | Capacity | Mode Of Conveyance of effluent |
Havmg own STP  Yes 230 KLD (Closed Conduit
(c) Type of treatment system installed
‘;s No 5 Type(Sewage Treatment | Unit Operations & Capacity of the
E *N9* plant/Effluent Treatment Plant) | | Process installed Treatment System |
i 'Primary, secondatry & |
1517623;P43BR e o Ftertlary treatment 230 i
Part IV: Information related to Air Pollution and Control Systems
(a) Air Emission Details
A- Process Stacks
INot Apnlicable. . )
B- Flue gases stacks
Y .

Not Applicable...

€= Fugitive emission

r- 3 . - . | ¥
iNOL Appiicapie...

D- Details of D. G. Sets

INot Applicable... B

Part V: Information related to Solid Waste:

INot Applicable...

Part VI: Information related to Consent Fee Deposition

Payment Transaction Transactlon

DD | .. | DD |

| Number | DD Date |smoun t;!Challan N1 g mode |1 OKen No' "pate | Status__g
' i ; !i E\JIII“IC : E :
| | i '()gyment 1|= b 21 2025§ |

’ 4 jre |
;130055396321/02/2025 1000.00 1\A',3,656Q3, 6 Rajasthan 13005539(;%17 GoAM  |SUCCESS
! ; iPayment 1
; | ; Platform) | i ; |

about:blank 3’88
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1. I/ We, hereby declare that the information furnished above is correct to the best my/ our knowledge

2. I/We, hereby submit that in case of change, either of the point of characteristic of discharge or the guantity of
N I T L - . -rnral o mmdel mina Lmss oo mam & = H s

dischaige oi its guality, a fresh appiication for consent shaii be made and until such consent is gianted no chainge
shall be made.

3. I/We, understand the State Board and its official authorized in this behalf by the State Board can make
necessary changes/ modification in the data provided by me/ us while deciding the application on the basis of the
information provided by me/ us.

Date:- Signature

Place Name
Designation
Seal

Note:

I rAancant annlicatian muct ha arcamnanied with the faec 25 ¢
1. Coneent appuialion MUst 0¢€ alll aniegwitnh the 'eeE as S

mp
Government time to time.

1I. Consent fee shall be paid through Bank Draft payable in favour of the Member Secretary, Rajasthan State
Pollution Control Board or through ECS or through e-Mitra/ CSC or Bank Challan or any other facility as per orders
issued by the State Board time to time.

1T, Dacuments as per check list as snecified by the State Roarn

chall he submitted alonag with the annlication,

~IV. All documents including consent application form submitted to the State Board shall be signed/ attested by the
proprietor/ authorized signatory along with seal.

[ Create PDF | | Print

about:biank 439



Project Detdils

1. Details of Project

1.1. Name of the Project

1.2. Project Proposal For

1.3. Project ID (Single Window Number)

1.4. Description of Project

2. Details of the Company/Organization /user Agency making application

2.1. tegal Status of the Company/Organization/User Agency

2.2. Name of the Company/ Organization/User agency

Registered address

2.3. Address
2.4. State
2.5. District
’\‘ Pin Code
2.7. E~mail address

2.8. Mobile number

3. Details of the person making application
3.1. Name

3.2. Designation

Correspondence address

3.3. Address

3.4. state

3.5. District

3.6. Pin Code

3.7. E-mail address

}. Mobile number

Project Location

4. Location of the Project or Activity

4.1, Upload KML

4.2. Whether the project/activity falling in the state/UT sharing
international borders

5. Shape of the Project

Location Details

Toposheet No statefuT District
GA43E10 RAJASTHAN Alwar
Remarks

N/A

6. Land Requirement (in Ha) of the project o activity

= Annexure - VI

Common Application Form

Manglam Residency
New
SW/207538/2024

Proposed project is a residential project

Trust/NGO/Partnership

Shree tirupati developers

6th Floor Apex mall Lal Kothi Tonk Road Jaipur
RAJASTHAN

JAIPUR

302015

himanshug02488@gmait.com

9024981309

Ram Babu Agarwal

Authorized Signatory

6th Floor Apex mall Lal Kothi Tonk Road Jaipur
RAJASfHAN

JAIPUR

302015

himanshu802488@gmail.com

8024891309

manglam polygon.kmi

NO
Non - Linear
Sub District village Plot/Survey/Khasra No.
SAMOLA 314,358

For SHREE TIRUPATI DEVELOPERS

Authorized Signatory

40



6.1. Nature of Land involved
6.2. Non-Forest Land [A]
8.3. Forest Land [B]

8.4. Total Lond [A+B]

Project Activity Cost
6. Project/Activity Cost

6.1. Total Cost of the Project at current price level (in Lakhs)

7. Employment likely to be generated

7.1. During construction phase

srmanent employment

711 No. of permanent employment (No.s) [a]
7.1.2. Period of employment (No. of days) [8]
7.1.3. No. of man-days [x]=[a]*[B]
Temparary employment
7.1.4. Temporary [ Contractual employment (No. of Man days) [v]
7.1.5. Total [x] +{v]
7.2. During operational phase

Parmanent employment

7.2.1. No. of permanent employment (No.s) [A]
7.2.2. Period of employment (No. of days) [B]

.7.2.3. No.of man-days [x]=[A]*[B]

Temporary amployment
© ¥

7.2.4. Temporary | Contractual employment (No. of Man days) [Y]

7.2.5. Total [X] +[y]

Others

8. Whether Rehabilitation and Resettlement (R&R) involved?

8. Whether project area involves shifting of
watercourse/road/rail/ Transmission line/water pipeline, etc. required?

10. Whether any alternative site(s) examined or part thereof for the non-
site-specific component?

1. Whether there is any Government Order or Policy/ Court order relevant
or restricting to the site?

12. Whether there is any litigation pending against the project and/or land
in which the project is proposed to be set up?

13. Whether the proposal involves violation of
Act/Rule/Regulation/Notification of Central/State Government?

Type of Direction Issued  Direction
Act violation Year By Details
EIA Notification 1904 / o e

2006

0.9943

0.9943

3978
Amount in Words : Three Thousand Nine Hundred Seventy Six Lakh(s) Only

100
1095

108500

1500

1ooo =

365

3650

1200

4850

NO

Net appilicable as the project or activity is site specific

NO

YES

Direction

Copy Summary

Report

Construction has been completed and project is N/A

N/A : 8
n opercmon

For SHREE TIRUPATI DEVELOPERS

Authorizéd Signatory 41



Application for ToR (Category A, Bl, and B2 Violation) /EC (Category B2) - Form |

Basic Information

1. Category of the Project/Activity

11 Whether multiple items (Components) as per the notification involved

in the proposal?
1.LL item No. as per schedule to EIA Notification, 2006 8(a) Building / Construction Residential building(s)
Capacity 2724823 sgmitr

2. Whether project/activity attracts the General Condition specified in the

Schedule of EIA Notification? "
3. Whether located proximity to Protected Area Notified Under the Wild Life
(Protection) Act, 1972? e
4. Whether located proximity to Critically Poliuted area as identified by the N
CPCEB from time to time? ¢
5. Whether located proximity to Notified Eco-Sensitive area notified under oy
Environmental {Protection) Act, 19867
. Whether located proximity to Inter-State Boundaries and International No

Boundaries?
7. Whether located proximity to Severely polluted areas as identified by 5
the CPCB from time to time? a5
8. Category of the Project as per EIA Notification, 2006 Bl
8.1. Whether proposal is required to be appraised at Central level? No
9. Whether Proposal has interlinked | interdependent projects or o
activities?
9.1. Reason thereof it is an independent project
10. Whether any Forest Land involved in the project or part thereof No

s Whether NBWL recommendation is required? No

Project Details
12. Details of CTE

12.. Whether consent under Air & Water Act has been obtained from No

SPCB [ UTPCC?

As per applicable rules of RSPCB the application is to to applied after
12.1.1. Reason thereof

obtaining EC
13. Whether the project/activity located in Notified Industrial Area? No
14. Whether the project/ activity located in CRZ or ICRZ area? No
15. Whether the project p'ro;)osed to be located in Territorial waters (oft- "
hore
m For SHREE TIRUPATI DEVELOPERS
16. Whether pro]ect/ activity attracts the Specific Condition specified in -
dule of EIA Notification? . »
=35 Authorized Signatory

17. Whether project/activity located in the Eco-sensitive Zone “
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notified/proposed to be notified under Environment {Protection) Act, 1986

g e e s

Product Details

18. Details of Products & By-products

No <

Name of Product Product / By Product Quantity / Capacity Unit  Mode of Transport / Transmission Remarks
Gross Built up area Product 2724823 Sqm.  none k » : g
19. Whether any other Environmental Sensitive area exists within 10 Km N
from the project/activity boundary?
18.1. Areas protected under international conventions, nationai or local Yes
legislation for their ecological, landscape, cultural or other related value
Name Shortest distance from the project boundary in Km Remarks
Tomb of Fateh Jang 3 Towards NNW
18.2. Areas which are important or sensitive for ecological reasons-
Wetlands, watercourses or other water bodies, coastal zone, biospheres, Yes
mountains, forests
Name Shortest distance from the project boundary in Km Remarks
Jaisamand Lake 5.47 towards SW
19.3. Areas used by protected, important or sensitive species of flora or Yos
fauna for breeding, nesting, foraging, resting, overwintering, migration
Name Shortest distance from the project boundary in Km Remarks
Kishanpur RF 237 Towards SW
19.4. Inlond, coastal, marine or underground waters No
19.5. Routes or facilities used by the public for access to recreation or Yot
other tourist, pilgrim areas
Name Shortest distance from the project boundary in Km Remarks
NH-248A 0.02 towards W
19.6. Defence installations No
19.7. Densely populated or buiit-up area Yes
Name Shortest distance from the project boundary in Km Remarks
Alwar City 8.8 Towards W
19.8. Areas occupied by sensitive man-made land uses Yes
Name Shortest distance from the project boundary in km Remarks
Raj Rishi College 1.8 Towards NW
19.9. Areas containing important, high quality or scarce resources No
18.10. Areas susceptible to natural hazards which could cause the project -
to present environmental problems similar effects
20. Status of collection of baseline data To be collected
21. Number of Monitoring locations for

211, Meteorology (Nos.) 0
21.2. Ambient Air Quality (Nos.) 8
21.3. surface Water Quality (Nos.) 1 :
21.4. Ground Water Quality (Nos.) 8 For SHREE TIRUPATI DEVELOPERS
21.5. Ground water level (Nos.) 0
21.6. Noise Leve! (Nos.) 8 Authorized Signatory

8

21.7. Soil Quality (Nos.)

22. Brief summary on the proposed baseline collection

monitoring locations details.pdf

43



23. Ma;i showing the monitoring locations

Consultant Details

21. Whether QCI/NABET Accredited EIA Consultant engaged?

21.1. #ccreditation No. [ Organization id

21.2. Name of the EIA Consuitant Organization
21.3. Address

21.4. Mobile No.
215. E-mailid

216. Category of Accreditation (Eligible for Category A / Eligible for
Category B)

21.7. Sector(s) of Accreditation

21.8. Validity of Accreditation

google map showing monitoring locations.pdf

Yes

ORGOO0I0S0
Macrocosm Environmental Solutions

B-85, Dr Rajendra Prasad Nagar, Badarwas, Gopalpura, Jaipur, Rajasthan-
302018

8955713235

macrocosmenviro@gmail.com
A

1.31,34,37,38,39,21,29

nfoif2027

For SHREE TIRUPATI DEVELOPERS

Authorized Signatory

44



Application for ToR (Category A, BI, and B2 Violation) /EC (Category B2) - Form 1

Project Details

1. Introduction of Project or Activity

11 Need for the project or activity and its importance to the
country/region

1.2. Demand - Supply Gap and Domestic and export markets, if any

2. Social Infrastructure
2.1. Readily available

2.2. Proposed to be developed

3. Connectivity to the project or activity
3.1 Nearest railway station and its distance (in km)
3.2. Nearest Airport and its distance (in km)
3.3. Nearest Town/City/District head quarter and its distance (in Km)
4. Soil classification

5. Distance from the HFL of the river in m, if any

£

6. Benelits of the project

6.1. Social benefits of project or activity
6.2. Financial benefits of project or activity
7. Project/ Activity Construction Status

7.1. Date of Start

7.2. Likely date of completion

Construction Details

2. Use of resources for construction or operation of the project
2.1. Whether requirement of water involved in the project?

Detuails of Water requirement during Construction stage

Quantity in KLD Quantity in KLD with Method of water Distance from Source  Mode of
Source Present Expansion withdrawal inmtr Transport Details of Permission
For construction
Tanker 74.65 0 Tanker 5000 Tankers g
activities
f tructi
Tanker 9 0 Tanker 5000 Tankers ity
workers
Details of Water requirement during Operational stage
Quantity in KLD Quantity in KLD with Method of water Distance from Source  Mode of Details of
Source Present Expansion withdrawal inmtr Transport Permission
Recycle 203 0 Others 0 Pipeline
Ground .
il |
water 237 0 Tube wel 0 Pipeline
EE TIRUPATI DEVELOPERS
2.2. Other information, if any N/A For SHR

2.3. Whether reauirement of Minerals and/or fuels involved in the proiect?

It is residential project which is providing housing facility

N/A

All requisite in infrastructure like roads, educational institutes, healthcare
facility, religious places, connectivity to nearby places is available

None

Alwar Railway Station 2.7
Jaipur International Airport n2.7
Alwar city 2}
Sandy loam

N/A

It has provided housing facility and employment

Employment has been generated

Completed

06/06/2017
18/01/2022

Yes

Yes Authorized Signatory
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2.3. Whether requirement of Minerals and/or fuels involved in the project?  Yes

Details thereof

;lar:\e of Minerals / Quantity per annum in Mode of Distance from source in Details of iinkage / supply

ue v MT Source transport Km agreement
Nearest
HSD 32.26
® market pou 0

2.4. Other information, if any N/A

2.5. Construction material Yes

Construction material Quantity in MT Source Mode of transport Distance from source in Km
Steel 1552 nearest market Road 10 » »
Cement 10240 nearest market Road 10

Aggregates 32454 Nearest market Road 10

2.6. Timber No

2.7. Electric Power: No

3. Whether any other natural resources | other raw materials required?: No

2.9. Whether any use of substances or materials, which are hazardous {as
per MSIHC rules) to human health or the environment (flora, fauna, and No
water supplies) required?

210. Whether any resource efficiency | optimization | recycling and reuse

envisaged in the project? Yes
2.10.1. Details Reuse and recycling will be done upto maximum possible extent
physical Changes

3. Construction, operation or decommissioning of the Project involving actions, which will cause physical changes in the locality:

3.1. Whether any permanent of temporary change in land use, land cover
or topography due to project activity?

No

~3.2. Whether any clearance of existing vegetation due to project activity? No
3.3. Whether any loss of native species or genetic diversity? NO
3.4. Whether any demolition works involved in project activity? No

3.5. Whether any linear structures proposed for diversion or demolition
due to project activity? (e.g. roads, transmission lines, rail line, pipeline, No
conveyor, etc.)

3.6. Whether any closure of diversion of existing transport routes or
infrastructure due to project leading to changes in traffic movements?

No

3.7. Whether any closure or diversion of water bodies present in project
area or realignment of water courses passing through project area?

No

3.8. Whether any dismantling or decommissioning of restoration worksor -
reclamation works (tong-term/ short-term)?

For SHREE TIRUPATI DEVELOPERS

3.9. Whether any construction works for temporary use for project -
activity?

Authorized Signatory

310. Whether any cut and fill excavations proposed for the project "
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activity?

i T e P Rrree

3.1l. Whether any underground works inciuding tunneliing?
3.12. Whether any dredging involved in project?
3.13. Whether any offshore structures involved in project?

3.14. Whether any new road, rail, seq, airports, helipad, ete. during
construction or operation?

3.15. Whether any construction of new linear structures? (eg.
transmission lines, pipelines, etc.)

3.16. Whether any Facilities for storage of goods or raw materials?

3.17. Whether any Facilities for long term/ permanent housing of
operational workers/ staff?

3.18. Whether any impoundment, damming, culverting, realignment or
other changes to the hydrology of watercourses or aquifers?

3.19. Whether any Stream crossings, temporary and permanent?

3.20. Whether any Influx of people to an area in either temporarily or
permanently?

3.20.1. No. of people likely to influx to an area temporarily
3.20.2. No. of people likely to infiux to an area Permanentiy

3.20.3. Other information, if any

3.21. Whether any other information would like to submit?

Pollution Details
4. Release of poliutants to Air and Mitigation measures
4.1. Whether any probable air pollutants generated?

Air Pollution Source Probable Pollutants

DG sets PM, CO, SOx

Transport of raw material/products PM
4.2. Other information, if any

4.3. Generation of Noise & Vibration and mitigation measures

4.3.1. Whether any probable generation of Noise and vibration from the
proposed project?

4.3.1.1. Sources of Noise
4.3.1.2. Sources of Vibration
4.3.1.3. Details of blasting, if any

4.3.1.4. Other information, if any

4.3.1.5. Whether any mitigation measures proposed for Noise & Vibration?
4.3.1.5.1. Mitigation measures proposed for control of Noise

4.3.1.5.2. Mitigation measures proposed for control of vibration

No :

No

No

No

No

No

No

No

No

No

Yes

Yes

Mitigation Measures

Adequate stack height

Acquiring material from the nearest source, covered transportation of the material

Construction activities are completed and the project is in operation phase

Yes

Construction activities

Construction activities

none For SHREE TIRUPATI DEVELOPERS
none
Yo Authorized Signatory

Site Shielding, heavy construction during day time, proper maintenance of
machine and equipment

heavy construction during day time, proper maintenance of machine and
equipment
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4.31.5.3. Other information, if any

4.3:2. Whether any probabie generation of Light and Heat?

4.4. Discharge of pollutants to water and mitigation measures

4.;1.1. Whether any probable water pollutants generated?
4.41.). Organic Pollutants

4.41.2. Inorganic poliutants

4.413. MIcro-o;gonism

4.41.4. Sediments

4.41.5. Heavy metals

4.416. Others (Specify)

4.5. Probable sources of water poliutant
~

4.5.1. Details of sources of water pollution
4.52. Other information, if any

Details of reuse [ recycle of wastewater

Details

4.6. Quantity of waste water generation per day (KLD)

4.7. Quantity of treated water proposed to use per day (kD)

4.8. Quantity of treated water proposed to discharge outside the
premises (xiD)

4.9. Purpose for which treated water is proposed to use

4.10. Whether it is proposed to opt/avail common off-site Sewage
Treatment Plant (CSTP)/Effluent Treatment Plant (CETP) facility?

1. Whether itis proposed to setup on-site Sewage Treatment Plant
(5TP)/Eftluent Treatment plant (ETP) facility?

411 Whether 100% of the waste water generated will be treated?
412. Type of treatment plant faise

413. ETP/STP Capacity

414. ETP/STP Technology

415. Whether the adequacy of the Sewage Treatment plant (STP) or
Effluent Treatment Plant certified by an independent expert?

415.1. Details thereof
416. Whether any other mitigation measures proposed?
417. Whether Dual Plumbing System prgqqsed to be implemented?

4.17.1. Details thereof

none

No

Yes
Organic poliutants generated from Construction labour during construction
phase and residents during operational phase

inorganic pollutants generated from Construction labour during
construction phase and residents during operational phase

Mico organisms will be generated from Construction labour during
construction phase and residents during operational phase

sediments will be generated from Construction labour during construction
phase and residents during operational phase

none

none

Yes

Construction labour during construction phase and residents during
operational phase

Construction activities are completed and the project is in operation phase

qQty | capacity
380

203

100

Flushing, general washing, landscaping, washing and solar panels

No

Yes

Yes
STP
STP
N/A KLD
ETP
344 N/A
STP ETP

MBBR/Biological N/A

Yes

presently it is checked by STP vendor. Later it will be checked and certified
by the officials of RSPCB

For SHREE TIRUPATI DEVELOPERS

No

Yes

Authorized Signatory
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4.18. Whether any discharge of treated effluent involved? No ;

Water Requirements

7. Ground water intersection and water conservation measures:

7.1. Whether ground water table intersection involved in the project

activities? s
7.2. Area category from Groundwater availability perspective? Over Exploited
7.3. Whether Rainwater harvesting proposed Yes

7.3.1. Capacity of facilities provided 98.96

7.3.2. Description of facilities provided

7.3.3. Description

4 rainwater recharge structure with capacity 24.74 cum. each

4 rainwoter recharge structure with capacity 24.74 cum. each to recharge

ground water

7.3.4. Total Quantity of water requirements met from water harvestingin

KLD
7.3.5. Storage capacity of rain water harvested in cubic meters 0
7.4. Whether any other water conservation measures proposed? No

7.5. Whether the ZLD is proposed?

7.5.1. Detuails of ZLD

8. Greenbeit

8.1. Area proposed for green belt (in Ha)

Yes

All treated wastewater is used upto maximum possibie extent

0.1424

8.2. Width of green belt (in m) along the boundaryof the project or activity 3

8.3. Percentage of the total area covered under green beit 14.33

8.4. Details of the species proposed for plantation
8.5. No. of tree saplings to be planted

8.6. Funds allocated for plantation in Lakhs.

Waste Generation

Neem,Shisham,Ashok.Aam,Silver Oak and Amaitas
160

4

9. Production of wastes during construction or operation or decommissioning

8.1. Whether any generation of Solid waste (domestic wastes)? Yes
Qty Mode of

Name of the waste  Source (TPa) Mode of disposal Transport
Municipal solid Commercial 219 Organic waste is treated in OWC and inorganic waste handed over to feod
waste activities ' authorized vendor
Municioal soli . t6 it treatad in OW ; A

unicipal solid Domestic activities  567.21 Orgom_c waste is treated in OWC and inorganic waste handed over to -
waste authorized vendor
9.2. Whether any generation of plastic waste? Yes
Name of the waste Source Qty (TPA) Mode of dispesal Mode of Transport
Packaging waste domestic and commercial activities 52.38 handed over to authorized vendor Road
9.3. Whether any generation of e-waste? No For SHREE TIRUPATI DEVELOPERS
9.4. Whether any generation of batteries waste? No

Authorized Signatory

QR Whhnthar anu mamarsbine Af Dimcrmandinnt iimabad
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9.5. Whether any generation of Bio-medical waste?

v

9.6. Whether any generation of hazardous wastes (as per Hazardous
Waste Management Rules)?

‘9.7. Whether any generation of construction or demolition wastes?
9.8. Whether any generation of other wastes?

9.9. Whether any generation of surplus products?

9.10. Whether measures for waste minimization proposed?

9.10.1. Details thereof

Risk Assessment

No

No

No

No

No

Yes

Reuse and recycling is promoted

10. Whether any risks associated with project activities which could affect human health or the environment, -

10.1. From explosions, spillages, fires etc. from storage, handling, use or
o= production of hazardous substances?

10.1.1. Details thereof

10.2. From any other causes?

10.3. Could the project be affected by natural disasters causing
environmental damage (e.g. floods, earthquakes, landslides, cloudburst
etc)?

10.4. Changes in occurrence of disease or affect disease vectors (e.g.
insect or water borne diseases)

10.5. Could project adversely affect the wellbeing of people in project area
e.g. by changing living conditions?

10.6. Vulnerable groups of people who could be adversely affected by the
project e.g. hospitai patients, children, the elderly etc.

#™\10.7. Risk Management Plan

10.8. Whether any likely impacts of the proposed activity on the existing
tacilities adjacent to the proposed site due to generation of dust, smoke,
odorous fumes or other hazardous gases?

Yes

There is no hazardous substance in proposed project. However spent oil
from DG sets and transformers is generated which is stored in the spent oil
tank or disposed to actual users at earmarked places.

No

No

No

No

11. Factors which should be considered (such as consequential development) which could lead to environmental effects or the potential for

cumulative impacts with other existing or planned activities in the locality

111 Whether lead to development of supportive facilities, ancillary
development or development stimulated by the project which could have
impact on the environment €.g.: supportive infrastructure (roads, power
supply, waste or waste water treatment, etc.); housing development;
industries in supply chain and downstream; any other?

1.11. Details there of

1.2. Whether lead to after-use of the site, which could have an impact on
the environment? (e.g. mine void, dump sites, etc.)

1.3. Whethet seta precedent forlater developments?

1.4. Have cumulative effects due to proximity to other existing or planned
projects with similar effects?

A
yviotsnpie DesnoritoA

11.5. Whether lead to arowth of alien species, if any?

Yes

There may be anciliary and associated supporting infrastructure
developments arising due to the proposed project.

No
For SHREE TIRUPATI DEVELOPERS

No
Authorized Signatory

No
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1L.5. Whether lead to growth of alien species, if any?

1.6. Is there any threat of the project to the biodiversity (including
displacement of fauna-both terrestrial and aquatic and avi-fauna or
creation of barriers for their movement)?

1.7. Will the proposed project in any way result in the obstruction of a
view, scenic amenity or landscapes?

1.8. Is there any impact on anthropological or archaeologicat sites or any
important site feature in the vicinity of the proposed site have been
considered?

11.8. Wil the proposed project result in any changes to the demographic
structure of local population?

1.9.1. Details thergof

1.10. Will the project cause adverse effect on local communities,
disturbance to sacred sites or other cultural values?

No »

No

No

No

Yes

The project is an operational project which have added to the population of
the local area.

No

12. Building or Construction projects or Area Development projects and Townships Proposals

12.1. Major Project Requirement in terms of the land areaq, built up areg, green belt, parking needs etc. n
Existing Expansion
1211 Numberof parkingRequired 397 o N/A
12.1.2. Maximum number of floors 9 N/A
121.3. Total number of dwelling units 546 N/A
12.1.4. Proposed FAR 217 N/A
12.1.5. Open Area (sq.m) 35477 N/A
12.1.6. Green belt Area (sq. m) 1424.36 N/A
12.1.7. Build up area (sq. m) 27248.23 N/A
12.1.8. Ground coverage 2570.94 N/A
12.1.9. STP & Solid Waste Area (sq. m) 500 N/A
12.1.10. surface Parking Area {sq. m) 2400 N/A
1211, Unpaved Area (sg. m) N/A N/A
12112, Paved Area (sq. m) N/A N/A A~
12.2. Whether management of drainage in and around site is proposed as
per the Central Public Health & Environment Engineering Organization Yos

(CPHEEO) Manual on Storm Water Drainage System, 2018 to avoid flooding
or water logging?

12.2]. Details thereof

12.3. Details regarding measures are taken to prevent the run-off from
construction activities polluting land & aquifers? (Give details of quantities
and the measures taken to avoid the adverse impacts)

12.4. Impact of the land use changes occurring due to the proposed
project on the runoff characteristics of the area in post construction phase
onalong term

12.5. Wil there be any significant land disturbance resuiting in erosion,
subsidence and instability?

12.5.1. Reasons thereof

The run-off from roof-top, paved surfaces and landscaped surfaces is
properly channelized to the rain-water harvesting sumps through efficient
storm water network. The storm-water drain has been designed to cater
the flow during peak intensity of rain

Effective measures was being adopted at the time of construction are as
follows: 1) storage of construction material at earmarked places with a
temporary shed ensuring that no leachate or spoilage of land occurs. 2) silt
fencing at selected location across the site. 3) stockpiles in proximity to
existing or proposed drainage lines and storm water inlets 4) cleaning all
mud and dirt

the surface run-off is properly channelized to well connected storm water
drains designed on the basis of peak intensity of rainfall

For SHREE TIRUPATI DEVELOPERS

No

there will be no significant land distribution resuiti erosion, subsidence
and instability. Authorized Signatory
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12.6. Whether soil erosion control measures proposed to conform to best
management practices highlighted in the National Building Code (NBC) of
indic, 20162

12.6.1. Details thereof

12.7. “Breakup of water requirement for various daily uses

Yes

Plantation and top soil utilization

Daily Use Daily quantity (KLD)
During Construction During Operation
Drinking Water N/A N/A
Green Belt N/A N/A
Flushing 4 123
Dust Suppression ¢] 0
Daily Use During Construction During Operation
Car washing t;nd solar panels . ” o] 60 o
general washing 0 6

12.8. Details of traffic management at the entry & exit to the project site in
construction and operation phase with comparison to the present level of
traffic

12.8. Whether buildings or building complexes have a connected load of
100 kw or greater or a contract demand of 120 kVA or greater and are
intended to be used for commercial purposes.

12.10. What is the Energy Performance Index (EP1) of a building in kilowatt-
hours per square meter per year of the building and measures to minimize
energy consumption?

12.1. Whether Compliance to the ECBC norms is applicable?

12.11.1. Whether compliance to

12.12. Details for Energy efficiency level
Buiiding envelop
12.12.1. Fenestration

Parameter

J-Factor (W/m2 K)

Solar Heat Gain Coefficient

Visual Light Transmittance

1212.2. Day lighting

Parameter
% Usetul daylight illuminance (UDF)
Area per floor {sq. m) UDI requirement during 80% of the year

Total daylight area (sg. m) in building meeting UDI requirement during
80% of the year

Buitding Envelope Sealing
12.12.3. Roof

Parameter
Roof assembly U-factor (W/m2 K)

Climate Zone

1212.4. External Wall

Opaque Ass;r;ibly Moxf frg U%mm E{\Tl DEVELOPERS

Climate Zone _&)\'\/

Material Authorized Signatory

Fully internalize parking, guided traffic way, speed restriction by installation
of speed hump separate entry and exit etc.

No

For energy Conservation design has been made taking advantage of day
lighting wherever possible to reduce the need for electric lights. Power
factor will be maintained around unity.

Yes

ECBC

Detalls

Details

Details

Remarks
Will be submitted with final EIA EMP
Wilt be submitted with final EIA EMP

Will be submitted with final EIA EMP

Remarks
will be submitted with final EIA EMP

will be submitted with final EIA EMP

Will be submitted with final EIA EMP

Remarks
Will be submitted with final EIA EMP

Wili be submitted with final EIA EMP

0 Wwill be submitted with final EIA EMP

0 will be submitted with final EIA EMP

0 Will be submitted with final EIA EMP 5 2
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12.12.5. Energy efficiency in Thermal comfort systems and controls

12.12.6. Energy efficiency in Lighting and Electrical systems and controls

1213. Does the layout of streets & buildings maximize the potential for solar
energy devices? Substantiate with details.

1214. What extent the non-conventional energy technologies are utilized
in the overall energy consumption?Provide details of the renewable energy
technologies used

12.15. What are the likely effects of the building activity in altering the
microclimates? Provide a self-assessment on the likely impacts of the
proposed construction on creation of heat isiand & inversion effects?

12.16. What precautions & safety measures are proposed against fire

hazards? Furnish details of emergency plans

12.17. Details of NOCs available for the project (if any)

Enclosures

13. Layout Plan showing the components of the project and green belt

4] will be submitted with final EIA EMP

»
.

Passive solar cooling is incorporated in the building design, buildings are
suitably oriented for ensuring natural vegetation and day lightning, building
design and envelope may be optimized through selection of appropriate
wall and roof construction and through adaptation of solar passive
measures

Automatic power compensating multiple capacitor is provided for
maintaining of average power factor of 0.95 to have effective savings in»
energy cost. All cables shall be derated to avoid heating during use this
also indirectly reduces losses and improves reliability

stand alone features for common area lightning is used

total energy saving will be achieved to maximum extent

Heat emission from the project can be from the following sources {1) Heat
absorbed and radiated from the paved and concrete structures 2
Increased population for a particular stretch of land. (3) An area of about
14.33% is under landscape which help in mitigating heat island effect.

Passive solar cooling is incorporated

P e
Essential fire safety measures installed into the building to ensure the safety
of the occupants within the building in the event of fire or other emergency
the entire building is designed as per NBC~2016 of india pertaining to fire
hazards

proposed; general location and specific location of the project along with  site plan.pdf

coordinates

14. Conceptual Plan for Building and Construction project site plan.pdf

?5. Schex.'notic representation of the feasibility drawings which give pre feasibility report pdf

information for EIA purpose
15. Additional Information

S. No. Document Name Remark Document A\

1 Affidavit EC Affidavit EC affidavit_ec.pdf

2 Formi Form 1 form 1.pdf

3 CGWA Application CGWA Application cgwa application.pdf

4 . DCF submission receipt DCF submission receipt def submission receipt.pdf

5 NABET Certificate NABET Certificate certificate-macrocosm.pdf

8 Project brief Project brief annexure g_project brief.pdf

7 Disclosure of consuitant Disclosure of consultant disclosure of consultant.pdf

8 From 1A From 1A form ia.pdf

9 Google map Google map google map showing geographical co.pdf

10 Patta Patta patta_compressed.pdf

n Partnership deed Partnership deed partnership deed.pdf

12 authority letter authority letter authority letter.pdf

13 PP affidavit PP affidavit pp affidavit pdf

WSO ot SHREE TIRUPATI DEVELOPERS

Undertaking

16. ¥ 1 hereby give undertaking that the data and information given in the application and enclosures are true to beﬁasé‘ogfﬂ @ﬁg‘ .-:i‘:.e.:. :«;d 5 3
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| am Gware that if any part of the data and information is found to be false or misleading at any stage, the project will be rejected and clearance given if
any to the projeqt will be revoked at our risk and cost. In addition to the above, | hearby give undertaking that no activity/ construction/expansion has
been taken up

16.1. Name Ram Babu Agarwal
16.2. Designation Authorized Signatory
163 Company Shree tirupati developers
16.4. Address 6th Floor Apex mali Lal Kothi Tonk Road Jaipur
16.5. Date 21/08/2024
For SHREE TIRUPATI DEVELOPERS
Authorized Signatory
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Annexure - VII
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Government of India
Ministry of Jal Shakti
Department of Water Resources,

River Development & Ganga Rejuvenation

Central Ground Water Authority

(Yo Frerit g sFmafy ywmor Uw)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Shree Tirupati Deveiopers

Project Address: ‘Khasra No. 314 358, Samola, Alwar

Village: Roopbas Block: Ramgarh

District: Alwar State: Rajasthan

Pin Code:

Communication Address: gghzg:o;r, Apex Mall, Lalkothi, Tonk Road, Jaipur, Sanganer, Jaipur, Rajasthan -

Address of CGWB Regional Office : Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipuf,
Rajasthan - 302004

1. NOC No.: CGWA/NOC/INF/ORIG/2024/21033 2. Date of Issuence 11/28/2024 12:02:30 PM
3. Application No.: 21-4/19784/RJ/INF/2024 4. Category: Over Exploited
(GWRE 2023)
5. Project Status: Existing Project 6. NOC Type: New
7. Valid from: 29/06/2024 k 8. Valid un to: 28/06/2028
9. Ground Water Abstraction Permitted: ; ‘
Fresh Water Saline Water Dewatering Total
m?/day m?/year m3/day m®/year m?/day m3/year m?/day m?/year
171.00 62415.00 171.00 62415.00
10. Detaiis of ground water absirattion /Dewatering struciures
Total Existing No.:1 Total Proposed No.:2
Dw DCB BW TW MP MPu DW DCB BW TW MP MPu
Abstraction Structure* o o 1 0o 0 0 O 0 2 0 0 0
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps
11. Ground Water Abstraction/Restoration Charges paid (Rs.): 321309.00
12. Environment Compensation (if applicable) paid (Rs.): 0.00
13. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism.

Manual DWLR** DWLR With Telemetry

**DWLR - D|g|tal Water Level Recorder N c 1 0 1 0

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

18/11, SRR B13H, "R WS, 1% fewelt - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011

Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

U1 991 - S§ia| §91g
SAVE WATER - SAVE LIFE
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Validity of this NOC shall be subject to compliance of the following conditions:

Mandatory conditions:

1) instaliation of {amper proof digital water flow meter with {elemetry on all the abstraction structure(s) shall be mandatory for all users seeking No Objection Cerlificate and intimation regarding their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Certificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year.

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be mandatory as per Section 14 of Guidelines. Water level data shall be made available to
CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-ll of the guidelines.

4) Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year. Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every year
and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA through
the web portal.

5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring four (4) times a year (January, May, August &
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.
7) The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall undertake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. All such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986.
A) F o

10) This NOC is subject to prevailing Central/State Government rules/laws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).

12) The proponent shall seek prior permission from CGWA for any i ing of g s ion (more than that permitted in NOC for specific period).

i3) Proponents shall instail roof (op rain water harvesting in the premise as per the existing buiiding bye iaws in the premise. L d L
14) The project proponent shall take all yr to prevent ination of ground water in the premises failing which the firm shall be responsible for any consequences arising

thereupon.

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concemed Regional Director, Central Ground Water Board.
18) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Sectien 16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory and administrative clearances from appropriate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted to the project by the concerned authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) in case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground
water abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25} Industriss which are likely to cause ground water pollution .. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units stc. (as per CPCE
list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure Il of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.
27) In case of infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to aveid
contamination of surface water. :

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.

50) ‘This NOC is issued subject to the clearance of Expert Appraisal Committee (EAC) (if applicabie).

31) In the self-compliance report, the PP shall submit details of Drilling Agency/ Agencies, which has/ have constructed BW(s)/ TW(s) along with undertaking to the effect that all necessary measures
have been taken as per directions of Hon’ble Supreme Court provided in Annexure-VIl of guidelines dated 24.09.2020 in respect of abandoned! failed BW(sy/ TW(s)/Piezometer(s), if any. The PP is
advised to engage registered drilling agency/ agencies. In the event of any mishap/ unfortunate incident due to negligence in taking measures for prevention of accident due to falling in Bore Well, both
PP and concemed drilling agency shall jointly be held responsible and penal action as per extant Government rules shall be taken.

{Non-compliance of the cdnditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)

18/11, SRR §I34H, AFRiE 1S, 7S fewelt - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in
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CENTRAL GROUND WATER AUTHORITY

Department of Water Resources, River Development and Ganga Rejuvenation
NMinia r nf Tal S‘nn‘rf; (ot r\FIndia

AvViiiiiou Vi Jair LAANDLEy \JU YV L. VL

Receipt
(As per the MolS guidelines dated 24.09.2020 vide SO No. 3289(E) and amendments dated 29.09.2023 vide SO No. 1509(E))
https://cgwa-noc.gov.in

Application No,: 21-4/19/84IRJINFI2024 - Date of Issuence:11/28/2024
12:02:30 PM

Name of Firm: SHREE TIRUPATI DEVELOPERS

AppType Category: Residential apartment

Application Type: Infrastructure

PAN/GSTIN No. of Firm/Individual: AAFCM4862Q /

Application Proceésing Fee 10000.00
Gronnd Water Ahstraction charges 0
Ground Water Restoration charges 321309.00

Environmental Compensation Charges (ECRGW) (Date From to ) Days-
Penalty for non-Compliance of NOC conditions 110000.00

Condition to be mentioned

LG o B o

6. ‘Adjﬁyystkyment Charges‘
7. Rebate

8. Charges for correction/madification in the existing issued No Objection Certificate

S.No. Desciiption Rate

()  Change in User ID | ~ Rs.5000
(i) 'Change in ﬁyrm Name Rs. 5000
{ii)  Extension of No Objection Certificate Rs. 5000

(iv) Issuance of duplicate No Objection Certificate Rs. 5000

(v) ‘, Issuance of corrigendum to No Objection Certificate Rs. 5000

(vi)y " Any other items/correction etc. ‘

This is an system generated invoice, hence, does not require ink signed.

Term and conditions:

i. All disputes are subject to Delhi Jurisdiction.
ii. Any complaint in regard to the rates will not be entertained.

Member-Secretary
CGWA, New Delhi

18/11, VIR 199, AFRIE IS, 73 fdeelt - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

U1 9918 - Siae 991
SAVE WATER - SAVE LIFE
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Factual report as sought by the Hon'ble National Green Tribunal, Central Zone, Bhopal
order dated 21.01.2025, in Original Apptication No. 17512024, Haider Ali Vs. The
Director/Chairman, Manglam BDL & Ors.

Project Name: M/s Mangalam’s Rambagh (M/s Rambagh Developers), Jaipur Delhi

Highway, Village — Hamjapur abd dugheda, Tehsil — Behror, District — Kotputli -

Behror, Rajasthan

S.No

Information

Details

1.

Total build up area of
the project separately

with total area

As per the Project details submitted by the Project
Proponent in letter dated 15.02.2025

Total built-up area: NIL

The total area of the Residential/Plotted Township
project is: 302,939.61 Sqm (30 Hectare)

(A copy of the letter dated 15.02.2025 is enclosed and
marked as annexure ‘A’)

(A copy of the layout plan order dated 30/12/2020, duly
approved by BIDA, is enclosed and marked as Annexure

‘B’).

2. | Year of starting of the | As per the Project details submitted by the Project
project Proponent: 2021
(As per the details provided in the letter dated
15/02/2025)
3. | Year of the completion | As per the BIDA letter dated 02/01/2024, the internal
of the proiect development work is completed up to 60%, and
according to the project proponent, the completion of
development work would require an additional 5-6
months. (A copy of the BIDA letter is enclosed and
marked as Annexure ‘C’).
4. | Consent conditions The State Pollution Control Board has granted the

Consent to Establish to the project vide order dated
10/01/2025, with stipulated conditions. (A copy of the
Consent to Establish is enclosed and marked as

Annexure ‘D’).
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Requirement of EC and
as whether EC has been

obtained from  the

As per the EIA Notification-2006, an Environmental
Clearance (EC) is required for Category 8(b) Township

and Area Development projects with a plot area > 50 ha

competent authority or a built-up area &gt;150,000.00 sq. m. Since this
project has a total plotted area of 302,939.61 Sqm (30.29
ha), it does not fall under the requirement of EC.

NOC from the CGWA | The Central Ground Water Authority (CGWA) granted

the NOC to the project vide order dated 29/11/2024. (A
copy of the NOC from CGWA is enclosed and marked as

Annexure E”).

- e
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Annexure - A
/ M/S RAMBAGH DEVELOPERS

6" Floor, Apex Mall, Lal Kothi, Tonk Road, Jaipur, Tehsil &District — Jaipur,
\ Rajasthan, 302015,

Registered Post/E-Mail

Date - 15/02/2025
To,
Regional officer,
Rajasthan State Pollution Control Board,
D - Block, Ambedkar Nagar, Alwar. 301001.

Telephone - 01442980531
E-mail - ro.alwar@gmail.com

In Reference to: Residential /Plotted township Rambagh Developers.

Subject - Reply of Letter of RSPCB, Regional office, Alwar dated
13.02.2025.

Sir,
In respect of Letter dated 13.02.2025 of Rajasthan State Pollution Control
Board, Alwar, sought information pertaining to our township/area development
project Manglam’s Rambagh located on Jaipur Delhi Highway, Village — Hamjapur
and Dugheda, Tehsil — Behror, District — kotputli — Behror, Rajasthan on following
points the answer to which 1?f)rovided below along with the supporting
documents attached as Annexures with this reply letter.
i) Total build up area of the project separately with total area.
The total Built — up Area is NIL since it is a plotted township and the
total Area of the Residential/Plotted Township Project is 302939.61
square metres.
The copy of the Approved Map is annexed as “Annexure 1”.
ii)  Year of the starting of the project.
The Plotted project/township development started in the year 2021.
The copy of the Approved Maps is enclosed.
iii) Year of the completion of the project.
The Plotted project/Residential township is currently under
development and will be completed in the next 5-6 months.
iv) Consent Conditions
In this project we have obtained Consent to Establish under Section
25/26 of the Water (Prevention and Control of Pollution) Act, 1974 and
under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Thee copy of which is enclosed here
v) Requirement of EC and as to whether EC has been obtained from
the competent authority.




M/S RAMBAGH DEVELOPERS

6™ Floor, Apex Mall, Lal Kothi, Tonk Road, Jaipur, Tehsil &District — Jaipur,

vi)

Rajasthan, 302015,

EC is not applicable to this project.

NOC from the CGWA.

That the No Objection Certificate for Ground Water Abstraction was
obtained from Government of India Ministry of Jal Shakti Department
of Water Resources, River Development & Ganga Rejuvenation Central
Ground Water authority on 29/11/2024. A copy of NOC dated

29.11.2024 is attached
Yours Z’ncerely
Authorized Signatory

Rambagh Developers
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Regional Office Alwar

— Rajasthan State Pollution Control Board
% D-Block, Ambedkar Nagar, Alwar-301001
\""""%"EF” Phone: 0144-2372996
Registered Annexure - D
FileNo : F(Tech)/Alwar(Alwar)/7463(1)/2024-2025/1700-1701
Order No: 2024-2025/Alwar/13463 Dispatch Date:  Jan 10 2025 6:41PM

Unit Id : 138781
M/s RAMBAGH DEVELOPERS
6th Floor, Apex Mall Lal Kothi, Ronk Road , Jaipur

Sub: Consent to Establish under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your application(s) for Consent to Establish dated 12/12/2024 and subsequent correspondence.

Sir,
Consent to Establish under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder ,is hereby
granted for your MANGLAMS RAMBGH plant situated / proposed at VILLAGE- HAMJAPUR
AND DUGHEDA BEHROR Tehsil:Alwar District:Alwar , Rajasthan under the provisions of the
said Act(s). This consent is granted on the basis of examination of the information furnished
by you in consent application(s) and the documents submitted therewith, subject to the

following conditions:-

1 That this Consent to Establish is wvalid for a period from 12/12/2024 to 30/11/2029 or
date of commencement of production / commissioning of the project or activities
whichever is earlier.

2 That this Consent is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type Quantity / Capacity

Township/ Area Development Project Activity 302,940.00 SQ. METER

3 That in case of any increase in capacity or addition / modification / alteration or change in
product mix or process or raw material or fuel, the project proponent is required to
obtain fresh consent to establish.

4 That the control equipment as proposed by the applicant shall be installed before trial
operation is started for which prior consent to operate under the provision of the Water
Act and Air Act shall be obtained. This consent to establish shall not be treated as consent
to operate.

Page 1 of 7
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File No

Order No: 2024-2025/Alwar/13463

Unit Id : 138781

Regional Office Alwar

Rajasthan State Pollution Control Board

D-Block, Ambedkar Nagar, Alwar-301001
Phone: 0144-2372996

Registered

F(Tech)/Alwar(Alwar) /7463(1)/2024-2025/1700-1701

Dispatch Date:  Jan 10 2025 6:41PM

5 That the quantity of effluent generation and disposal along with mode of disposal for the
treated effluent shall be as under:

Type of effluent Max. effluent Quantity of Quantity of treated
generation effluent to be effluent to be disposed
(KLD) recycled (KLD) (KLD) and mode of
disposal
Domestic Sewage 647.980 469.000 178.980
Plantation/Horticulture
/Flushing/Floor
Cleaning etc.
6 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:
Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
One D.G set( 125KVA) ACOUSTIC
ENCLOSURE,
ADEQUATE STACK
HEIGHT
One D.G set( 25KVA) ACOUSTIC
ENCLOSURE,
ADEQUATE STACK
HEIGHT
7 That the Domestic Sewage shall be treated before disposal so as to conform to the
standards prescribed by the Board as notified under the Environment (Protection)
Act-1986 for disposal Into Inland Surface Water. The main parameters for regular
monitoring shall be as under:
Page 2 of 7
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Regional Office Alwar

Rajasthan State Pollution Control Board

% D-Block, Ambedkar Nagar, Alwar-301001
‘.‘%# Phone: 0144-2372996
Registered
FileNo : F(Tech)/Alwar(Alwar)/7463(1)/2024-2025/1700-1701
Order No: 2024-2025/Alwar/13463 Dispatch Date:  Jan 10 2025 6:41PM
Unit Id : 138781
Parameters Standards
pH Value Between 6.5 to 9.0
Biochemical Oxygen Demand (3 days at 27C) Not to exceed 10 mg/1
Chemical Oxygen Demand Not to exceed 50 mg/1
NH4 (N) 5 mg/l
N total 10 mg/1
Total Suspended Solids Not to exceed 20 mg/1
Fecal Coliform (MPN per 100 ml) Not to exceed 100

8 That the project proponent shall be liable to remit outstanding consent fee; if any,
on account of lapsed consent period/consent to establish/default
period/additional consent fee as and when asked for.

9 That the unit shall apply for Consent to operate at least two months prior to the
expiry of this consent or commencement of production/project, whichever is
earlier, falling to which, additional fee shall have to be deposited in accordance
with the existing fee notification.

10 That this consent is issued to the wunit on the basis of mandatory documents
submitted by the applicant, if any discrepancies is found in the documents/facts
uploaded/submitted by the unit then the consent shall be treated as revoked
without further notice and the unit shall be liable for action in accordance with the
provisions of law.

11 That this consent to establish is being issued to M/s Rambagh Developers for
township/ area development project in village- Hamjapur and Dughera, Tehsil-
Behror, District- Kotputli-Behror only.

12 That the industry shall not establish any plant / process or does not carry out any
activity which attracts environmental clearance under provisions of the EIA
Notification dated 14.09.2006.

13 That this Consent is subject to any order or direction from Hon'ble Supreme
Court/High Court/National Green Tribunal or any other court of the competent
jurisdiction.

Page 3 of 7

Location:

68



Regional Office Alwar

Rajasthan State Pollution Control Board

% D-Block, Ambedkar Nagar, Alwar-301001
P
“%# Phone: 0144-2372996
Registered
FileNo : F(Tech)/Alwar(Alwar)/7463(1)/2024-2025/1700-1701
Order No: 2024-2025/Alwar/13463 Dispatch Date: Jan 10 2025 6:41PM

Unit Id : 138781

14 That any information submitted/mentioned in the consent application form/
declaration / affidavit/ supporting enclosures if found incorrect later on, shall
make the industry liable for legal action under section 42 of the Water Act,1974 and
section 38 of the Air Act,1981.

15 That this Consent to Establish is being issued to the project for project cost of
Rs.8632/- lakhs which includes the cost of Land, Building and Plant & Machinery.
In case of any increase in capacity or addition/ modification/ alteration/ or change
in
product mix or process or raw material or fuel, the project proponent is required to
obtain fresh Consent to Establish/Operate from the Board.

16 That the Unit shall install adequately designed rain water harvesting structure for
prevention and recharge of ground water in and around the area.

17 That the total water consumption shall not exceed 1,007 KLD (Fresh water -165
KLD + Recycled water - 469KLD) and fresh water demands shall be meet out
through ground water. The ground water shall not be abstracted without prior NOC
from Central Ground Water Authority.

18 That housing project shall intimate Board before replacement/any change of flow
meters.

19 That the entire domestic waste water generated ie. 647.98 KLD shall be treated
through two sewage treatment plants of capacity 230KLD and 480KLD
respectively.

20 That the project shall install flow meters at inlet & outlets of both STP with
seperate energy meter on electrical appliances.

21 That the unit shall install water meters at all suitable points to measure quantity of
daily ground water abstraction and use for different purposes. Daily record of the
same shall be maintained and to be submitted to the Board.

22 That the project proponent must obtain NOC from CGWA within one month from
the date of issue of this CTE unless falling in exempted category as per MOJS
guidelines dated 24.09.2020 and amendments dated 29.03.2023 thereto.

23 That the unit shall ensure to comply with all modifications on the regulations of
D.G sets as mentioned in direction no 76issued by the CAQM-NCR vide letter no F.
No.A-110018/01/2021 -CAQM/15322-15331 dated 29.09.2023

24 The industry shall comply all other directions/orders of CAQM issued from time to
time strictly. Unit shall comply CAQM directions regarding construction activities in
NCR and adjoining Area's.

25 That no type of effluent shall be generated or discharged outside the factory
premises in any case, industry shall maintain Zero Liquid Discharge status outside
the factory premises.
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Regional Office Alwar

Rajasthan State Pollution Control Board

% D-Block, Ambedkar Nagar, Alwar-301001
P
“%# Phone: 0144-2372996
Registered
FileNo : F(Tech)/Alwar(Alwar)/7463(1)/2024-2025/1700-1701
Order No: 2024-2025/Alwar/13463 Dispatch Date: Jan 10 2025 6:41PM

Unit Id : 138781

26 That the wunit shall maintain condition of STP's of capacity 230KLD and 480KLD
to achieve the standards prescribed under EP Act 1986 and the wunit shall dispose
the sludge of STP in scientific manner.

27 That this consent shall not be used as evidence for ascertaining the land title and
its use.

28 That the wunit shall not allow making any obstacles to any natural water flow i.e.
natural nallah/stream carrying rain water to any water body.

29 The unit shall utilized entire treated waste water for flushing/ process/ gardening/
non potable uses and other gainful purposes. No waste water discharged on land/
into sewar line/ into natural nallah / water body/ drain.

30 That used CFL/FLs/LEDs should be properly collected and disposed off/sent for
re-cycling as per prevailing rules/guidelines issued by regulatory authority. Use of
solar panels also be done to the extent possible.

31 That this consent is valid subject to the fulfilment of the other entire statutory
requirement in other laws/acts/rules as applicable & all orders, directions,
guidelines and standards laid down by the board from time to time shall be
complied with.

32 That the solid waste generated should be properly collected & segregated. Wet
garbage should be composted and dry/inert solid waste should be disposed off at
approved sites for land filling after recovering recyclable materials.

33 That the wunit shall comply with the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016; Solid  Waste
Management Rules, 2016; Plastic Waste Management Rules 2016; Construction And
Demolition Waste Management Rules 2016; Bio-Medical Waste Management Rules,
2016 and E- Waste Management Rules, 2016.

34 That this Consent does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument of force. The
sole and complete responsibility, to comply with the conditions laid down in all
other laws for the time being in force, rests with the industry/unit/project
proponent.

35 That no Single Use Plastic (SUP) item, which is banned vide Ministry of
Environment, Forest & Climate Change (MoEF & CC), Government of India
notification dated 12.08.2021 shall be used in the unit/industrial premises.

36 That the project shall develop plantation as per specified norms in at least 33% of
the plot to maintain ambient air quality around the Industry.
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37 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of compliance of
the Water Act and Air Act.

38 That the grant of this Consent to Establish is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility, to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

39 That the grant of this Consent to Establish shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be instituted
against you by the State Board for violation of the provisions of the Act or the Rules made
thereunder.

This Consent to Establish shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The project proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time, be specified by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Establish and project proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer[ Alwar ]

(A): Copy to:-

1 Master File.
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Regional Office Alwar
Rajasthan State Pollution Control Board

% D-Block, Ambedkar Nagar, Alwar-301001
P
‘ﬁ# Phone: 0144-2372996
Registered
File No

F(Tech)/Alwar(Alwar) /7463(1)/2024-2025/1700-1701
OrderNo: 2024-2025/Alwar/13463

Unit Id : 138781

Dispatch Date:

Jan10 2025 6:41PM

Regional Officer[ Alwar ]
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Govemment of India
Ministry of Jal Shakti
Department of Water Resources,
River Development & Ganga Rejuvenation
Central Ground Water Authority

(Y it 8g sATUfRr ywor U
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Manglams Rambagh

Project Address: Village- Hamjapur And Dugheda, Tehsil-behror, Alwar

Village: Hamjapur Block: Behror

District: Alwar State:  Rajasthan

Pin Code: ‘ ‘

Communication Address: .6th Floor, Apex Mall, Lalkothi, Tonk Road, Jaipur, Sanganer, Jaipur, Rajasthan -
302015

Address of CGWB Regional Office : Central Ground Watef Boérd Western Regioﬁ, 6-a, Jhalana Doongri, Jaipur,
Rajasthan - 302004

1. NOC No.: - CGWA/NOC/INF/ORIG/2024/21039 :2. Date of Issuence 11/29/2024 10:25:25 AM
3. Application No.: 21-4/19738/RJ/INF/2024 4. Category: Over Exploited
' ——— . OO REE0Z)
5. Project Status: © New Project 6. NOC Type:  New
7. Valid from: 29/11/2024 8. Valid up to: 28/11/2026
9. Ground Water Abstraction Permitted:

Fresh Water Saline Water ‘ Dewatering ’ Total

m?®/day m?/year m®/day - m3/year ~ m%day m®/year m?/day m3/year

19.30 7044.50 19.30 7044.50

10. Details of ground water abstractioﬁ /Dewatering4strut>:tures‘

Total Existing No.:0 Total Proposed No.:0

‘ bw DCB BW TW' MP A MPu DW DCB BW TwW MP MPu
*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well; TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps

11. Ground Water Abstraction/Restoration Charges paid (Rs.): 42267.00

0.00

Monitoring Mechanism

12. Environment Cohpéhsation (if applicable) paid (Rs.):

13. Number of Piezometers(Observation wells) to be No. of Piezometers
constructed/ monitored & Monitoring mechanism.
Manual ' DWLR** DWLR With Telemetry

**DWLR - Digital Water Level Recorder ‘ 1 1 0 0

(Compliance Conditions given overleaf)

This is an auto generated document & need not to be signed.

Annexure - E

18/11, STTHATR 8184, qﬁﬁ?ﬁ'& Tgﬁ?\‘ﬁ - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Wcebsite: cgwa-noc.gov.in

Manglam Build Developers Lto
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Validity of this NOC shall be subject to pli of the following conditions:

Mandatory conditions:

5 seeking No Objection Certificate and intimation regardin, thei
1) Installation of tamper proof digital water flow meter with telemetry on all the abstraction st‘ructure(s) shall be mandatory for all user: 9 g their
installation shall be communicated to the CGWA within 30 days of grant of No Objection Cerificate.

2) Proponents shall mandatorily get water flow meter calibrated from an authorized agency once in a year. oveld nall b d "
. i f Guidelines. Water level data shall be made available to

3) Construction of purpose-built observation wells (piezometers) for ground water level monitoring shall be man{ia(?fy as per Section 14 0

CGWA through web portal. Detailed guidelines for construction of piezometers are given in Annexure-| of the guidelines.

/ tube wells / dug wells shall be collected during April/May every year

4) Proponents shall monitor quality of ground water froia the abstraction structure(s) once in a year. Water samples from bore wells ds etc. Water quality data shall be made available to CGWA through
5 B Sited tak

and analysed in NABL es for basic p (cations and anions), heavy metals, pesticides/ organic compoun

the web portal.

. " itoring four (4) times a year (January, May, August
5) In case of mining projects, additional key wells shall be established in consultation with the Regional Director, CGWB for ground water level monitoring 4) year ( ry
and November) in core as well as buffer zones of the mine.

6) In case of mining project the firm shall submit water quality report of mine discharge/ seepage from Govt. approved/ NABL accredited lab.

7) The firm shall report compliance of the NOC ¢ online in the website (www.cgwa-noc.gov.in) within one year from the date of issue of this NOC.

8) Industries abstracting ground water in excess of 100 m 3 /d shall underlake annual water audit through certified auditors and submit audit reports within three months of completion of the same to
CGWA. Al such industries shall be required to reduce their ground water use by at least 20% over the next three years through appropriate means.

9) Application for renewal can be submitted online from 90 days before the expiry of NOC. Ground water withdrawal, if any, after expiry of NOC shall be illegal & liable for legal action as per provisions
of Environment (Protection) Act, 1986.

10) This NOC is subject to prevailing Central/State Govemment rulesflaws/norms or Court orders related to construction of tube well/ground water abstraction structure / recharge or conservation
structure/discharge of effluents or any such matter as applicable.

General conditions:

11) No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose without prior approval of the Central Ground Water Authority (CGWA).
12) The proponent shall seek prior permission from CGWA for any increase in quantum of groundwater abstraction (more than that permitted in NOC for specific period).

13) Proponents shall install roof top rain water harvesting in the premise as per the existing building bye laws in the premise.

14) The project proponent shall take all necessary measures to prevent contamination of ground water in the premises failing which the firm shall be responsible for any consequences arising
thereupon.

15) In case of industries that are likely to contaminate the ground water, no recharge measures shall be taken up by the firm inside the plant premises. The runoff generated from the rooftop shall be
stored and put to beneficial use by the firm.

16) Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled / treated waste water.

17) Wherever the NOC s for abstraction of saline water and the existing wells (s) is /are yielding fresh water, the same shall be sealed and new tubewell(s) tapping saline water zone shall be
constructed within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

18) Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concemed Regional Director, Central Ground Water Board.
19) In case of violation of any NOC conditions, the applicant shall be liable to pay the penalties as per Section 16 of Guidelines.
20) This NOC does not absolve the proponents of their obligation / requirement to obtain other statutory-and administrative clearances from appropnate authorities.

21) The issue of this NOC does not imply that other statutory / administrative clearances shall be granted o the project by the concemed authorities. Such authorities would consider the project on
merits and take decisions independently of the NOC.

22) In case of change of ownership, new owner of the industry will have to apply for incorporation of necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

23) This NOC is being issued without any prejudice to the directions of the Hon'ble NGT/court orders in cases related to ground water or any other related matters.

24) Proponents, who have installed/constructed artificial recharge structures in compliance of the NOC granted to them previously and have availed rebate of upto 50% (fifty percent) in the ground
walter abstraction charges/ground water restoration charges, shall continue to regularly maintain artificial recharge structures.

25) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, pharmaceutical, other hazardous units etc. (as per CPCE
list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution as per Annexure |l of the guidelines.

26) In case of new infrastructure projects having ground water abstraction of more than 20 m3/day, the firm/entity shall ensure implementation of dual water supply system in the projects.

27) In case of infrastructure projects, paved/parking area must be d with interlocking/perforated tiles or other suitable measures to ensure groundwater infiltration/harvesting.

28) In case of coal and other base metal mining projects, the project proponent shall use the advance dewatering technology (by construction of series of dewatering abstraction structures) to avoid
contamination of surface water.

29) The NOC issued is conditional subject to the conditions mentioned in the Public notice dated 27.01.2021 failing which penalty/EC/cancellation of NOC shall be imposed as the case may be.

30) This NOC is issued subject to the clearance of Expert Appraisal Ci ittee (EAC) ‘(if ppli ). )

31) In the self-compliance report, the PP shall submit details of Drilling Agency/ Agencies, whlqh has/ have constmc!qd BW(s)! TW(s) along with pndertaklng to the effect that all necessary measures
have been taken as per directions of Hon'ble Supreme Court provided in Annexure-VIl of gulde[[ne$ dated 24.09.20?0 in re_spect.of abandoned/ failed BW(s)I TW(s_)anezomeler(s)_. if any. The PP is
advised to engage registered drilling agency/ agencies. In the event of any mishap/ unfortunate incident due to negligence in taking measures for prevention of accident due to falling in Bore Well, both
PP and concerned drilling agency shall jointly be held responsible and penal action as per extant Government rules shall be taken.

(Non-compliance of the conditions mentioned above is likely to result in the cancellation of NOC and legal action against the proponent.)

18/11, STHTR §199, HFARIE IS, qﬁﬁ?‘?ﬁ - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Yebbalte; rgnasnecgov.in Manglam Build Developers Ltd.
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CENTRAL GROUND WATER AUTHORITY

Department of Water Resources, River Development and Ganga Rejuvenation
Ministry of Jal Shakti, Govt. of India

Receipt

Application No,: 21-4/19738/RJ/INF/2024 - © Date of Issuence:11/29/2024
10:25:25 AM

Name of Firm: MANGLAMS RAMBAGH

AppType Category: Residential ploﬂed colony’ T

Application Type: Infrastructure

PAN/GSTIN No. of Firm/Individual: AAVFR9969C /

1. Application Processing Fee 10000.00
2. Ground Water Abstraction charges 0
3. Ground Water Restoration charges 42267.00
4. Environmental Compensation Charges (ECRGW) (Date From to ) Days-
5. Penalty for non-Compliance of NOC conditions 10000.00
Condition to be mentioned B
Adjustment Charges
7. Rebate o

8. Charges for correctionlmociiﬁcatioh ih the ekisfiﬁé ;ssued No Objectioh Cediﬁéate

S.No. Description Rate

()  Change in User ID Rs. 5000
(i) ChangeinfimName 4 ﬂ Rs. 5000
(iii)  Extension of No Objection Certificate Rs. 5000
(iv)  Issuance of duplicate No Objection Certificate Rs. 5000

(v)  Issuance of corfigendum to No Objection Certificate Rs. 5000

(vi) Any othe'r items/éorfectioh etc.

This is an system generated invoice, hence, does not require ink signed.

Term and conditions:

i. All disputes are subject to Delhi Jurisdiction.
ii. Any complaint in regard to the rates will not be entertained.

Member-Secretary
CGWA, New Delhi

18/11, TR 5194, IR s, 78 ek - 110011 / 18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone: (011) 23383561 Fax: 23382051, 23386743
Website: cgwa-noc.gov.in

Manglam Build Developers Lid
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